
D(td 
?, CENTRAL ADMINXSTATIV TR1BUNA 

GUWAHATI BENC1 
• GUWAHAI-O. 

(DESTRU 1 T1ON OF RECORD RULES,1990) 

INDEX 
 

r Ik/c P ?o 
- 

0 S 

	.. .. is .... 

1 	Orders Sheet . 	. . . . , 	. ... 	. 	. Pg 	 ..... .
.. 

2. Judgment/Order dd 	i2_  ... ....... Pg ,. 	.. 	• 	.,. 	... to i4J 

3 Judgment & Order dtd 	Received from H C/Supreme Court 

4 	D A. 	... 	• . 1I. 	 . 	. 	.. 	....Pg ..,.,... 

5 	E P/M P.... . .. 	. 	. 	.. 	. 	. 	.,,..,.Pg......................to...........,.,..... 

6 . 	R.A/C.P 	. 	. . 	• ..•......•, . 	. 	. 	.. 	.... 	.. 	..Pg.... 	..................to....... 	. 

W
. 
	,.. 	. • 	. 	. 	. 	. 	.• 	. 	.... 

8. Rejoinder.. 	•. 	. ..• 	to 	 . 	. 	Pg 	. 	... 	..... 	• 	to........ 

. 	. 	. 	.. . 	Pg 	. . 

A.r r  other Papers ... ... 	•,.. 	. 	. 	... 	Pg... . 	. 	.. 	. 	.. 	...to................, 

MemoofAppearance . 	•..\... 	... ....... ..... 

Additional Affidavit,.,,,, , 	.\ ,. .. 	. 	•. •.......s•..•• 
• 

13.WrjttenArmentL .. 	 \. • 	, 	.. 	• 	,,,,,,•i 

Aixienderrient Reply b)r Respoi.c1erits 	•''•. .. . .. ......,,, 	. . • 

Amendment Repl filed by the Applicant . 	. 	. 

16 Counter Reply...... ...., . 	 - . S 	- 

-- I  

S  

SEC'ISOFFICER (Judi.) 

- '. 	:-'- 	-L 	 S 	 .•• 

.11 



1..... 	H 

'c.Nh,St. DfiINIsTI'TIVE ThIBUNL 

raJ jWA H ATI BFNCH;GUAHATI.5 

.. .URIINRL APPL I C9TION NO. 400c"vz) 

s: j• 
,/2 	

197¼ .v .  • 	• , 	• • , . . . 

iersu 

Union of India & Ors . . 	. . 	. . . . 	 Respondents. 

• 	 •Fer the 'piicant(s) 1477 j3c/ 	 ' 
A. 	 1t 
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• 	 For the Fespondents. 	 Si;  

_RJ)_EJ 

8 14.2000 Present : Hon'ble Mr.Justice D.N. 
Chowdhur~ ,Vice -Chairman .- -  

Heard Mr.S.Sarma, learned 
IS form 

- 	 " 	 ' 	 counsel for the applicant. 
Application is admitted. 

,Call for the records. Isue 
1"" 	.. 	 •.d1c  	 U e Uai. notices. 	- 

I - 
.... 	 List on 9.1.2001 for 

'written statement and further 
Dy. Ples ' 	 .orders.  

I.  

ZJ5ZA.& 	 Vice-Chairman 
fnk 

•'. 	 91.20011 	Four week time 
is granted 

'to the respondents to file 

:vrjtten statement on the prayer 

: 	 •:of Mr.A. Deb Roy, learned Sr. 
I' 	

l 	IC.G.S.C. for the respondents. 
List it on 7.2.01 for 

'written statement and further 
'orders. 	 - 
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28.3.01 	List on 30.4.01 to enable 
th respondents to file written 

stateient. 
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Q,A. 407 of 2000 

30,.31 	List on 29.501  to enable the 

respondent to file written statmant. 

'1 

PambSr 
	 V ic em Ch j 

A (-- r- ,i - 
(A4 	 2I C' r 	29.5 • 01 

bb 

NO written statement has so far 
been file by the respondents. Four weeks 

time is given to the respondentS to file 

written statement. 

l4st for orders on 27-6-2001. 

- . 
	 vice-Chairman 

.27.6.01 	mr,A.Ob Roy, learned Sr.C,.S.C. 

for the respondents prays for and granted 

four weeks and no more time to file 

written statement. The applicant 
o' hJ1- c7 	 I) 

have two weeks time thsreafLer to file 

rejoinder. 

List on 2-3-2OO1 for Purthr rder. 

Member 	 . Vice-Cha.mafl 

bb 

23.8.01 	No representation so far been filed, 

List% ag aif. on 19/9/01 for order. 

1&,-c k 

%r4 

Vice-Cha1rsar 

w4 ::4 

• 

mb 
19.9001 	No written statement so far beh 

Lii ed by any respondent 8 despite time 
granted. 

List on 18/10/01 to enable tIe 
respondents to file written stateient 

positively. 
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Order of the Trbunaj 

•1t"O.2001 	 Reqast Is made t on 	lf of Mr.A,C eb 

RON', learned Sr,C.G.5.0 for further time to 

file written statetntnt. 

•1 	 Reqiest is accepted. List the cs.ofl 

28.11.2001 for order, 

mb 

4.2.02 

Member 

leard Mr.S.Sarma, learned Counsel f 

the applicant and also ir..R.Pathak, learr 

counsel for the respondent nos. 1 and 4as 

well as1Ir.A.Deb Roy, learned Sr. .G.S.C. 

fob the respondents. 

0n the p'ayer of iearned coursel for 

the respondents 4 weeks time is allowed 

file written 'statement. 

List on 8,1.2001 for written state-) 

merit. 	: 

J.ice-C:haj rman 

No written statement has been filed. 

M r.M. R. Pathak, lea med counsel for respondents 

again pray. for time to file written state 

ment so also Mr.A.Deb IRoy s  learned Sr. 

Prayer is allowed. Lit again on 4.2.2002 for 

order. 

Member 	 Vice..Chairmari-\ 

Further four ueek tjrie is aliotjed to the 

respondents to file written statement, if any 

List o'n 7.3.2002 for order. 	- 

Member 	 Viee-Chajran 
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21,5.2002 

0.A. 4072000 

Notes of the Registry 	Date 	Or 	Of the Trunal 

7.3.02 	 ;w r itt en statement is forth coming 
despite time granted. The case may now be • 	 •, 	 c• 	 L 	 - 

listed for hearing after six weeks. The 

Resondents may file written statement, if 

ny,wit1in three weeks from today. 

List on 23.4.2002 for hearfng, 

•• 

20.5,02 

1 

Qi 

Mmber. 	. 	 ViceChajx.i-aan 

o.• 

'1 	
I 

Pss over for the day. List again on 
21,5,2002 for hearing, 

11 ember 	 Vice-Chairmat',--  

• 	bb 

5.6.2002 

Heard Mr.6.K.$harme,, learned $r.counsçl 

for the applicasy and also Mr.M.R.Pathak, lear 

ned couns el • o r the respondents. Hearing Con 

cluded. The respondents may produce the connec' 

tad records within 10 days from today. 

	

Ptember 	. 	 ViceChairman 

Records: • produced. Also heard the 

learned counsl fbr the parties. Further 

hearing conclud\ed. Judgment reserved. 

	

Member 	 Vice-Chairman 
nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

CUWAHATI BENCH 

407/2000 
C.A./RA., No. 	 • 	of 

6.6.2002 
DATE CF DECISION 

Ja•gdish Prasad Yadav 	 ApPLICINT( 5) 

Mr. B.K.Sharma , Sr. Counsel.  

VERSUS;- 

Union of india & :ors. 	 PESPCTT)ENT(C) 

Mr. M.R. Pathak, for respondent nos. 1204J-TE FC THJ: 
pONDEN. 

ii 

II 

TDNBLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

H 	 MR. K..K.SHARMA, MEMBER (A). 

Whether Reporters of local pa e  -s  may be ailced to cee 

the judcment ? 

To be referred to the Rporter or cot ? 

Thether their LoodShepS iish to see the fair copy of the 

u.dginent ? 
chether the iudment is to be circulated to the other ,  

I penches ? 
S 

judgment delivered by Hon'hle Vice-Chairman. 
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GUWAHATI BENCH 

Original Application No. 407 of 2000. 

Date of decision : This the 	day of June, 2002. 

'Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Shri Jagdish Prasad Yadav 
Conservator of Forests, Social Forestry, 
Office of the Principal Chief Conservator 
of Forest, Tripura, Aranya Bhawan, 
Gurkha Basti, P.O. Kunjaban, 
Agartala-799066, Tripura. 

.Applicant 

By Advocate Mr. B.K.Sharma, Senior Counsel. 

-versus- 

State of Tripura 
represented by the Chief Secretary, 
Government of Tripura, 
Civil Secretariat, Agartala, 
Tripura. 

Principal Secretary (Forests), 
Government of Tripura, 
Civil Secretariat, Agartala, 
Tripura. 

Secretary, 

General Administration (Personnel & Training), 
Department, Government of Tripura, 
CivilSecretariat, Agartala, 

Tripura. 

Principal Chief Conservator of Forests, 
Tripura, Government of Tripura, 
Aranya Bhawan, Gurkha Basti, 
P.O. Kunjaban, Agartala-799006, 
Tripura. 

Union of India, 
Represented by the Secretary, 
Ministry of Environment and Forests, 
New Delhi. 

.Respondents 

By Advocate Mr. M.R.Pathak for respondent nos. 1 to 4. 

- 	 Contd 
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ORDER 

CHWODHURY J. (v.c.). 

The applicant is a member of the Indian Forest 

Service recruited to the service by Competitive Examination 

as envisaged in the Indian Forest Service (Appointment, by 

Competitive Examination) Regulaions, 1967, in the year 1983. 

In due course on completion of training the applicant was 

allocated Manipur-Tripura Joint Cadre. The applicant was sent 

on Central Deputation to Forest Research Institute, Dehradun 

with effect from August 1990 to September 1993 where he was 

holding the post of DeputyConservator of Forests, Social 

Forestry. On repatriation from Central Deputation he was on 

study leave for the period between 1.10.1993 and 30.6.1997. 

The applicant was transferred and posted in the Northern 

Forest Circle vice Sri A.K.Singh, IFS,, Conservator of 

Forests, Northern Circle, Kumarghat. He was ordered to hold 

the charge of Conservator of Forests, Kurnarg.hat in :addi-

tion vide order dated 5.8.1997. The full text of the order 

dated 5.8.1997 is quoted below 

In the interest of publice service, the 
Governor is pleased to order transfer and 
posting of the following IFS Officers with 
immediate effect and until further orders :- 

(i) 	On repatriation from Central deputation/Study 
Leave from U.K., Shri J.P.Yadav, IFS, (MT 
83), 	Deputy 	Conservator 	of 	Forests 	is 
transferred and posted in the Northern Circle, 
Kumarghat vice Shri A.K.Singh, IFS (MT :81), 
Conservator 	of 	Forests, 	Northern 	Circle, 
Kumarghat (transferred). Sri Yadav will also 
hold the charge of Conservator of Forests, 
Northern Circle, Kumarghat in addition. 

Shri A.K.Singh, IFS (MT :81), Conservator of 
Forests, Northern Circle, Kumarghat is 
transferred and posted in the office of the 
Principal Chief Conservator of Forests, 
Agartala. 

(iii) Shri J.P.Yadav, IFS will move first to relieve 
Shri A.K.Singh, IFS." 

Contd... 
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The applicant pleaded that he took over charge of 

Conservator of Forests in the forenoon of 14.8.1997 and 

continued to hold that post upto 30.6.199 till his transfer 

to Agartala as In charge Conservator of Forests, Social 

forestry in the office of the PCCF, Tripura. The relevant 

text of the order reads as follows 

In the interest of public service, 	the 
Governor is pleased to order transfer and posting of 
the following IFS Officers to the place and the post 
as noted against them with immediate effect and until 
further orders :- 

Si. No. 	Name of officers 	From 
	 To 

Shri S. Talukdar Deputy Conservator Managing 
IFS. of Forests 	(HQ), 	& Director, 

Joint Secretary, T.R.P.C.Ltd., 
Forests, 	Tripura, Agartala on 
Agartala. deputation. 

Shri J.P.Yadav, In-charge Conserva- In charge 
IFS. tor of Forests, North- Conservator 

ern Circle,Kumarghat.of Forests, 
Scoial 	Fores- 
try,Agartala. 

3. Shri A. Kumar, 
I F S 

Managing Director, 
T.R.P.C. Ltd., 
Agartala. 

In-charge, 
Conservator of 
Forests, North-, 
ern Circle, 
Kumarghat. 

 

 

The applicant also pleaded that the post of 

Conservator of Forests, Northern Circle was one of the three 

Territorial Conservator of Forest cadre 'posts of IFS in the 

Super Time Scale of pay of Rs. 16,400-450-20,000. It was also 

mentioned that at the time of taking over charge of 

Conservator of Forests, Northern Circle the applicant was in 

, the pay scale of 	Deputy Conservator of Forests in the 

Selection Grade of pay of Rs. 14,300-400-18,300. he,. functioned 

inan .indepèndent. capacity;and discharged the full, duties :and 

responsibilities and status of the post. It was inter alia 

Contd... 
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asserted that the posting of the applicant was also not of 

ad hoc nature nor the same was of a make shift arrangement 

against a leave vacancy. According to the applicant in fact 

there was no such post of Deputy Conservator of Forests in 

the office of the Conservator of Forests, Northern Circle. 

The applicant accordingly represented to the authority for 

granting him Time Scale of pay of Conservator of Forests 

from time to time. 	He referred to the number of 

representations submitted to the authorities for providing 

the scale of pay for the post that he was holding. On the 

strength of the order dated 18.5.1999 the applicant handed 

over the charge of Conserva.tor of Forests, Northern Circle, 

Kumarghat on 1.6.1999 and took over as In charge Conservator 

of Forests, Social Forestry with headquarter at Agartala on 

5.6.1999 after availing the joining time from 1.6.1999 to 

4.6.1999. The post of Conservator of Forests, Social Forestry 

was a cadre post of IFS in the Super Time Scale pay. The 

applciant against submitted a representation dated 14.7.1999 

for promoting him to the IFS Super Time Scale of pay with 

effect from 14.7.99 i.e. from the date of functioning as the 

Conservator of Forests. The applciant was subequently 

promoted to the post of Conservator of Forests with effect 

from 18.11.1999 vide Notification No. F.2(1O)-GA(P&T)/93 

dated 18.11.1999. According to the applicant the said 

promotion ought to have given retrospective effect i.e. from 

14.8.1997 i.e. from the date of his functioning as 

Conservator of Forests. On his failure to get redressal of 

his grievanbes the applicant moved this application before 

the Tribunal praying for a direction upon the respondents for 

giving him the Super Time Scale from the date of assumption 

of the office of the Conservator of Forests. 

Contd... 
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The respondent nos. 1 to 4 have submitted its wricten 

statement contesting the claim of the applicant. The 

respondents in its written statement contended that the 

applicant was ohly allowed to hold the charge of Conservator 

of Forests. It was stated that when the applicant took over 

the charge of. Conservator of Forests, Northern Circle, 

Kumarghat, he was holding the Senior Time Scale of Deputy 

Conservator of Forests rank i.e. Rs. 10,000 to Rs. 15,200. He 

was ordered - to take over the charge of the posts of 

Conservator of Forests, and therefore the contention of the 

applicant that at the time when he took over the cahrge of 

I Conservator of Forests, Norther Circle, Kumarghat was in the 

pay scale of DCF in the Selection Grade of pay of Rs. 14,300 

to Rs. 18,300 and the fact had that he had functioned in 

an independent ppacity with. full duties, responsibilities 

and status of the post was not correct. The respondents 

however in its written statement asserted that the aplicant 

was granted Selection Grade of Rs. 14,300 to Rs. 18,300 with 

effect from 11.1996 vide Government Order No. F.10(5)-

GA(P&T)/79(L) dted 3.5.1999. It was also stated in the 

written statement that the applicant was only ordered to hold 

the charge of Conservator of Forests in addition vice 

A.K.Singh, Conservator of Forests, Northern Circle, Social 

Forestry, Kumarghat. The applicant ws never appointed or 

promoted to the post of Conservator of forests and he was 

just allowed to !- o1d the charge. When the Committee found him 

fit for promotion for Super Time Scale by order dated 

18.5.1999 he ws given Super Time Scale. 

Mr. B.K..Sharma, learned Senior Counsel appearing on 

behalf of the 	the applicant. contended that the applicant 

was unreasonably' denied with the pay of the post that the 

Contd... 

( 



1 
11~~ 

applicant held. The applicant during the relevant period was 

holding the responsibility i.e. for the period 14.8.1997 to 

18.11.1999. Learned counsel for the applicant further 

contended that the applicant was holding the charge of 

higher post with higher responsibility and therefore under 

the rules more particulary in the light of F.R. 49 he ws 

entitled to pay of the higher post and in support of his 

contention the alearned counsel also referred to the decision 

• 	of 	Supreme Court in the case of Secretary cum Chief 

Engineer, Chandigarh Vs. Hariom Sharma' and Ors., reported in 

1998) 5 SCC 87. Mr. M.R.Pathak, learned counsel for the 

respondent nos. 1 to 4 opposing the claim of the applicant 

contended that the applicant was allowed to function as 

Conservator of Forests as a stop gap arrangment. Learned 

counsel for the respondent nos. 1 to 4, Mr. Pathak 

streneously opposing the calim of the applicant contended 

that the applicant was only attending the routine day to 

work of non statutory nature attached to the post. The 

learned counsel for the respondent nos. 1 to 4 submitted 

that the applicant was given the Super Time Scale, when it 

became due in conformance with Scheme laid down in only in 

the Rules. Mr. Pathak, learned- counsel invited our attention 

to the IFS Cadre Rules, 1966 and IFS Pay Rules 1968. The 

learned counsel Mr. Pathak submitted tht the strength and 

composition of each of cadres constituted under Rule 3 of 

• 

	

	 the Cadre Rules are determined by Regulations. Pointing to 

the pay rules the learned counsel submitted that a member of 

the Service can claim to draw the scale pay 	only on 

appointment to that grade. No member of the service 	is 

I  eligible for appointment to a higher grade save and except 

the procedure prescribed by rules contended Mr. Pathak, 

Contd... 
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Advocate. Appointment to Selection Grade and the post carryiqg 

pay above the time scale of. pay in the Indian: Forest Servic.e 

is made by selection on merit 	with due regard to the 

seniority. The applicant was appointed to the post of 

Conservator of Forests only after 	the due selection. Mr. 

M.R.Pathak, learned counsel appearing on behalf of the 

respondent nos. 1 to 4 placed before us the relevant records 

and the matter was again heard on 5.6.200.2 in presence,of the 

counsel for both the parties. Mr. Pathak in support of the 

stand taken by the respondents submitted that A.K.Gupta, lAS 

I was a Selection Grade Officer and his designation was Deputy 

Conservator of Forests vide order dated 13.6.1997 Shri Gupta 

was appointed as Conservator of Forests in the Sourthern 

Circle. By order dated 15.8.19997 (Ahnexure-5 to the 

Elapplication), the applicant, Deputy Conservator of Forests 

was transferred and posted in Sourthern Circle, Kumarghat as 

Deputy Conservator of Forests and was also directed to hold 

the charge of Conservator of forests of the said Circle in 

addition. At that time the applicant was holding only a 

lSen,ir Time Scale of Deputy Conservator of Forests. Mr. 

athak also referred to the written reply wherein the 

' espondents mentioned about the 9 posts of Deputy Conservator 

of Forests for territorial and .10 posts of Deputy Conservator 

of Forests for others in the State of'Tripura.The learned 

tounsel for the iespondents submitted that the aforesaid 
raterials clearly indicated that there was one post of Deputy 

onservator of Forests (Territorial) at Northern Division and 

31.1  posts of Deputy Conservator of Forests (Social Forestry) 

m.ant for the three Circles amely, West/South/North. Mr. 

Pathak, the learned counsel for the respondent nos. 1 to 4 

riterated that there was only one post of Deputy 

Contd.. 
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Conservator of Forests (Social Forestry) menat for the 

Northern Circle, Kumarghat since 1995 as per the Government 

of India Notification dated 4th July, 1995.The learned 

counsel for the respondents submitted that Super Time Scale 

was granted to the applicant as per the recommendation on the 

basis of selection made on 28.9.1999 by the Selection 

Committee and that the said Scale would be effective from the 

date of issuance of the order. Mr. Pathak also referred to 

the Note sheet dated 14.7.1997 and argued that the concerned 

authority noticed that he was to be given Selection Grade and 

thereafter Super Time Scale to the Conservator Grade. It was 

also mentioned that at that point of time he could be posted 

as Deputy Conservator of Forests. 

On consideration materials on record it is apparent 

that the applicant looked after the duties and 

responsibilities of the post of Conservator of Forests 

between 14.8.1997 to 18.11.1999. Admittedly, he was not paid 

•the salary as was pointed by Mr. Pathak, learned counsel for 

the respondent nos. 1 to 4 that the applicant was not 

regularly promo'ted to the post and therefore he was not paid 

the scale. The applicant was paid only the scale of Deputy 

Conservator of, Forests despite all these assertion of the 

respondents that the applicant worked in the higher post. 

We have alreadi decribed the nature of, the posting 

of the applicant as In charge Conservator of Forests. The 

very order of appointment and posting did not indicate that 

L, theapplicant was only to look after the routine day to day 

work of non-statutory nature. No such order was cited before 

us stating that the applicant was entrusted to look afterthe 

routine day to day work of non, statutory nature and that he 

Contd.. 
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was not to be entitled 	any additional remuneration. To 

uphold 1.he such contention it was incumbent on the part of 

the authoritie.s to indicate in the office order specifying 

the duties assigned to the officer and also specifying that 

the applicant was assigned to look after the day to day 

duties of non statutory nature and he was not to be entitled 

any additional remuneration. It was incumbent on the 

authorities to specify the very nature of the duties while. 

posting the applicant to hold the higher responsibilities. 

The applicant was no doubt appointed to the Super Time Scale 

Scale on the basis of selection made but then on the analogy 

of the principle of 'Quantum Meruit" the respondents ought to 

have paid the applicant the scale of pay of the higher post 

in view of the fact the applicant discharged his valuable_ 

services and on the equitable consideration he was entitled 

for the pay of Conservator of Forests between the period 

14.8.1997 and 18.11.1999. In the exercise of power of 

Judicial Review a Court or Tribunal cannot keep away from the 

equitable real'ities of the situation. Law does not 

countenance what is not just and fair. 

6. 	On consideration of all the aspects of the matter, 

we are of the opinion that it is a fit case 	in which a 

direction need to be issued on the respondents to pay to the 

applicant the difference of salary in the scale of Rs. 

16,400-450-20,000 during the period from 14.8.1997 to 

18.11.1999 i.e. the period in which the applicant actually 

worked and thus 	ordered accordingly. It is however, made 

clear that the payment 	of the aforesaid difference of 

salaries under no circumstances shall be treated to be 

promotion given to the applicant against the post. This 

direction is issued only on the ground that the applicant in 

Contd.. 
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fact worked as such and as such relief is granted. The 

respondents are directed to provide the aforesaid relief 

granted to thee  applicant namely the difference of salaries 

within three months from the date of receipt of this order. 

In issuing the aforesaid direction sedulously we adhered to 

the decision rendered by the Hon 1 ble Supreme Court in the 

case of Selvaraj Vs. Lt. Governor of Island, Port Blair and 

Ors. reported in ('1998 ) 4 SCC 29.1. 

We are not however impressed with the argument of Mr. 

B.K.Sharma, Senior Counsel for issuing a direction upon the 

State Government to issue a revised Notification promoting 

the applicant to the IFS Super Time Scale of pay of 

Conservator of Forests with effect from 14.8.1997 i.e. from 

the date of functioning as Conservator of Forests in view of 

the statutory scheme. The decision of Ashok V. David Vs. Union 

of India and Ors. reported in AIR 1996 SC 2165 is . not 

applicable in the facts and circumstances of the case. 

For the reasons stated above the application is 

H allowed to the extent indicated above. There shall, however 

be no order as to costs. 

(K.K.SHARMA) 
	

(D.N.CHOWDHURY) 
Member (A) 	 Vice-Chairman 

trd' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUWAHATI 

euwAHr I 'EENCH 

Shr I . J acid I sh P r'ac:1 Yadav  

Conservator of fist:s So:iai Forestr'y,  

(Jfiice of the Principal Chief 

Conservator of 'forests 1 

1L.i.T::rla 	F{asti 	P.D. 	f:::unjahan. 

ciartai 	 Tr:p.Ara 

-. Vs 

1 	e of • ripura 

rep resen ted by the Ch :i. e'f 	Secretary,  

(3overncner't; 	of 	TrlpLIi"a 	CIVIL 

bec:retarat icarta1a 

2. Princ:ipai Secretar'y 

Government,: 	of 	"Ur.j ptira 	Clvi I 

Sretar'iat Anartaia 	tript..u'a 

S. Secretary,  

Gei-'er'ai. 	Administration 	(Personal 	& 

Train :1 ri p ) 	Dep a r trnen t 	(3ov e rnmen t 	of 

f'r'ij:::t.ra 	c::iv:.l 	'3ec::ieta -'iat; 	Apartaia 

4 	Pri nc:: I pa]. 	Chiqf 	Conse rvatc:yr 	of 

(::resi;s TrIpura Gover'nment of Tripura 

Arany a 	Bh awan 	(3u rkh , 	}3ast,: I 	P C) 

To S, 
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- 	 3enc 
Un:ion of Incuc, 	 - 

re:::crescnted by the Sec::retary 	Ministrl 

c:f Eiivi rc:nmcnt & F:::rests New Delhi 

Rc-spercerts 

DETAILS OF APPLICATION : 

1, 	Part:i.c:ulars of the orcft:'r against 	which 	the 

app 1 :icat ion is made 

The 	app :1 i c a t i o n 	is 	di rec:ted 	ac.inst 	the 

Notification NcF02(1ø)"-OA(P&T)/93 dated 

issued by Additional 6cc: retary i';c:: the Government of 

;r j. pura 5 	General 	Administrat:ion 	(personnel 	anc:1 

Ire :i. n I ncj 	i: 	artmen t. By t h e said Not I f Ic at ion dated 

iS 11 1999, 	t:hc Applicant topether with Shri Ashc:k 

rpr ( TF°117*--P4 ) has been appointed to the post of 

Conservator' of Forcsts Tripura 9  cadre post o -f Indian 

Forest Serv Ic: e (Mi) in the pay scal c of F-:.. 400-

45 0--20 , 000 :c FS Su e r 1 1 me Sc a I e ) wi th elf cc: t from th c 

date o -f issue of the Notif:ication in the existing 

vacancy :instead cf civinc retrospective effect; to t h e 

seine so far the App I ic:ant is concerned 

A cony of the Notification dated 18 11 1999 is 

annexed as Anne::.ure -A/I 

Jurisprudence of the Tribunal : 

The A l:ic:ant 	be lonps to the 	mdi en Forest: Servic:e and 

:ir the 	Jo:int r'tn:ipur'-1 r:ipura Ladre 	in its 
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Tnit.kr'a part As such the Appi i.c:ant declares that the 

subject matter of the order aca1nst th ich he 	ants 

redressal is within the jurisdiction of this Hon 'ble 

r i bun a]. 

3. Limitation 

The Appi i.c:ant further dec].ares that the app]. ic:ation 	is 

wit;hin 	the :LiJflitt.Ofl prescr:i,bed in Sect ic.n 21 of 	the 

Administrative Tribunal Ac::t 1985 

4 Facts of the case: 

4,1 	That 	the Applicant is a c:::Lt:i.en of India and 	as 

such 	is en t i t I ed to all r i ch ts and 	p ri v ii eç e 

c)uaranteec:l under the C onat I tut ion of md I a 

42 That the App]. icant is a member of the mdi a....i Forest 

Serv:ice (here:tra -fter referrec:r to as IFS) and presently 

hc:).tci:LrTq the pnst of the Conservator of Forests., 	Soc:: ial 

Fc:restry 	in 	 office of the 	Princ:ipal 	Chief 

Conservator of Forests a 	' T ( t (T I ('(i 	to as  

PCCF ), fnip.tra. Aqarta,ta. 

4,3 That the App]. ic:ant; was appc:Tlnted to the 	IFS on 

95 1983 after completic:n of 1982 UPSC exam:ination 

(Annexure Pr--2) he joined the ]:F : s  as • pT., r:i tj oner  and 

undert;ook training in md :4. a Forest Co]. 1 ene (now IrdIra 

(3andhi Naticina]. Forest Academy) Dehradun cus t 8 

1985, he joined as Assistant Cc::;nservator of Forests at 

AQaT.....a.La I ripura s:tnc:e he was al lottec:i to tne Man ipur- 

ir1pu -c 	joint Cadre 	(Atn UVC A 	On 	 es.fkT] 

c::t.DInr.:)].et:Lon 	of Pr'bat::icIIi,, he was ccnfirrned 	in 	service 

do 
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with c'ffe'c:t from 95198 	Anncxiir'e 	Sc it stetec:1 

that the (p].icant is a d:irec:t recruit to the IF'S, his 

year of a:L lotment. is the year of h is appoint;rnent to the 

I nci i an Forest Service i e 1983 

4.4 The t the Applicant he 1 d varIous posts in Tr i pure 

between cucius t 1985 and Aup et 1990. He was on c en t r a I 

deputat:ic:n to Forest Research InstItute Dehradun from 

uqust 1990 to September 1993 and there he he Id the 

çc:t.: of Deputy f;rnservetor of Ic:'rctsSc'c:: i ci Forestry.  

He was on f3t:w::y Leave drinq the period from 1 3.0 1993 

to 30 1997 att.he LJn:L vrsi ty of E:dinburph LJni ted 

Kingdom on a Commonwealth C: ], 

4.5 "rh at on rep ;j;  r I ;t :i on from c:: en t rel 	d eput at;.i on/study 

leave he joined in the office of the PCCF Tripura 

cqarta1 a ae..De::.,.tty Conservator of Forests on 14.9.1997.  

There cf a r he was transferred and post ad in the 

Northern 	Forest 	C:i'f'c::ie 	vice 	S ... ...1 	AK 	Sincchq 	the 

Conserve tor 	of 	Forests 	Northern 	C:i rc le 	with 

headquarter 	at Kumarc:rcat. 	vde 	Not Lf.i.catJ.on 	No 

F.35MMA/88 dated 5 	1.997 of the Sovar'nment of 

Tripura q  (ppc:intment & Services Department In the said 

Notificat:i.on dated 5 	1997 of transfer 'nd postinq it 

was alsc.: stated that SrI Yac:$av will 	also hold the 

charcie of Conservator of Forests 	Northern Circ:le 

:uma'r"c:hat in adcii t;:iccn" 

( c::c:y o "the sa:ic:I Notification dated 58 1997 is 

annaxaci hereto as (nnaxure A"'5 

4.6 That on the basis of the said Notification detec: 

/ 
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50.1997, 	the Ap pl icant tc:c:k over the c::harqe of te 

Conservator of Forests (hereinafter referred to as OF) 

Northern 	Ci rc:: 1 a, 	Ki.ar'hat 	in 	the 	fc:renoc::n 	of 

148 i997 and co it inuad to hold th at post upto 

30.6.1999 till his transfer to Acartai a as in'charc)e 

C:F OOC. 31 Forest ry in the office of the 

((nnexure 
	

i3) 

47 That the post: of CF Northern Circ:ia is one of the  

three Fern tor:i a:i CF cadre i:osts of IFS (nnexura 	") 

ni- li the Super F 4 	Scale of pay (Rs. 16,400-4 5 0-9mg: 

At the time of takinç3 ov rthe charqe of CF 	Northern 

Circ:ie 	the Applicant was in the pay sca].e of Deputy 

Conservator of l..• r in the Be I ec: ion Grade of Pay 

(Rs 143004001E300) He "unctionad as CF in an 

independent canac i t:y with fLAi :i duties respcnsb lit; tea 

and status of the pcst The post:i. ng was also not ad 

hoc: or an arrancemant aQainat a leave vac:anc:y. In f:t 

there is no such post as P apu +.y Conse rv at:or of Forests 

in the Office of CF Northern C:ircie. Thus the last 

part of the Annexure (-5 order dat: ad S 13 97 was by way 

of a c:ommc::' nfl ape and t:h :i a is precisely the re ascin a 

to kti'/ there is no merit ion of anyth i np after the worc:l 

"in acJc:iii;:icr - " 
	

/ 
4.8 	j..13f  for all prsc::t:ic:ai purposes the pos...irc of 	the 

(ppi icant was as O:F except the pay of the pc:st q  the 

:irrepLtl sri ty was broucht to the ncitic:e of the authority 

on several oc:casons with a request to promote the 

Applicant  Super Time Sc::ala of nay of CF. 

/ 	LfOO 
)i 	,3° 
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A DO Letter No, 	f:i (iø)/CF'NC/Fc)r/ci7/i23 dated 

5 111 997 was wr:Lttentonr1 V 	'itidas 	Chief 

Sec ret ary (:civernment.: of Iripura At para 3 (Paçe 21' of 

-the saicl I 	1 	the Clii 	i çI  t I y LL 	 L1 ( 	1. c 

çIrantiric €ir Lime Sca].e n -f Pay of CF to the Arpl :icant 

frci the ciat of jo:Lninçl in the post of CF 	Northern 

C:: i ic: :t a 

A cc:py of the said :ktter datac.:I S ,1 I 1997 	is 

annex ad as Anne xura A-'-7 

That no rep:Ly was received to the [LO. 	letter 

dated 5.11 .1997 a latter No.F. 1:1, (1ø)/CFNC/Estt/For-

97/5942 dated 18.11 1997 was written to PCCFq Ti;iura 

(Hear:! of the Department) {) arrancjinci the Super Time 

Scale of Pay of CF to the Applicant from the date 

over the cha ...'ce of CF. 

A copy of the letter dated 1811 1997 is annexed 

heretoas nnexure A-S. 

(ii:i) 	l::jrid.jl...,c 	no 	rasp on se 	to 	the 	:t at tar 	dated 

18. .11 .1997 	fi 
	p'j: 	a ram:inder was qiven to him 

v:u:ie 	:1,ett€.?r Nc:i. 	F. 11. (10) /CFNC/Estt/For".97/43O dated 

29. 12.199 ,7. 

A copy of the reminder' d a t e d 29. 12. :i99'7 is 

annexed hereto as Annexur'e (....9 

(iv) 	'That nc: re::orise to the let:ter c:!ated 	29. 12 1997 

was rec: a :1 v ad another rem i. rid ar was CE I van to t h e PCCF 

v ida Ia tt e r No . F. Ii 10) /CFNC/Ett/For ..... 97/332-33 dated 
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1 1999.  

A cc:py of the sec:onci rem :i. ncie i' dated 31 	998 is 

annexed hereto as Annexure A l0 

(v) 	Ihjrd reminder was flj#f'fl to the PC;F vide 	letter 

No F 11(10 ) i :N1'/Est t /F'c:r'-'97/ 1 89-70 ci at ed 26.6.1998.  

Copy of this letter was also civen to the Secretary,  

Apj:::ointment and serv:i.c::es Department 'Cnow General 

Adm:inistrat ion (P'T ) Department) Government of Trioura 

A c::c:py of the t.h:i. rd reminder dated 276 1990 is 

annexed h e r e to asAnne xure A" ii 

(vi ) That no resj:onse was received from the PCCF and 

the Secretaryc Ar:(:::oirtrnent and Services depani:ment, 

another request; was made to the PCCF vide letter No 

F :11 (10) /CFNC/Estt/For-9S/3510""i dated 3 i2 1998 fc:r 

ç•'y1 	of Super Time Scale of Pay. In that letter, 	the 

tppl:icani: provided the cietails of cr:ievanc::es effects 

rec:iuest and pertinent clarification Copy of the letter 

dated' 3 i2 1998 was also c:jiven to the Chief Sec:retary,  

Principal 8?c:retar'y (Forests) and Secretary,  

Appointment and Servic::ea Department 	(overnment of 

Tripura for information and takinp necessary ac:t:Lon 

( 	c:cpy of the said 1 etter dated 3 12. 1990 is 

a n n e x e d hereto as Annexure A-"12 

49 That the Applicant was tr'ansferred from 	In-charçe 

N::r't:h.ern C:i. - c:le 	to 	CF Social 	F:c:r.estry, 	Aqartala 	vide 

No'L:fjc:at:Lc:n Nc:!'38(i) •GA/97 dated 	18.5.1999 	of 	the 

qener'al Acim:ini.i,::t:ratic:n Department 	(personnel 
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A :opy of. the said notification dated 185.1999 

is annexed hereto as (nnexur'e 	—1 

4.10 That the (pp ii. cant handed over the c::harçj e of CF 

Northern ci. rc 1? , KL.t1 rcThat: on 16. 1999 and took over as 

:n-c:hare CF. 	Social Forestry with headquarter at 

cgartaia on 	561999 after availiriq ,joi ni nç 	period 

from 161999 to 41999 The pcst of CF Sc:c::ial 

Forest:ry is a cadre post of IFS in the Super Time Si::ale 

p' (Aflrip::<1r ---6 ) The (pp 1 :Lc::ant functioned as fill - 

fl cc cci CF , Social F: cr. ; t ry .  

4.11 That after,  joininc as CF Sc:cial Fc:r•estry, 	one 

mcDr'e D.O.letter c:Iateci 147 1999 was written to the 

Chief Sec.::retar', Tripura for promoting the (pp.l :Lc:ant to 

the IFS Super Time Scale of Pay with effect from 

14..8 1997 i. e . from the date of funct:ioniCi as CF 

A co:y of the said D.O. letter dated 1471 999 is 

annexed here to as Annoxure A—:1.4 

4.12 That the Sc:wernment of T - pur -' prornc:ted the 
I 

A::)pl:ic:a4,:'. the post of c:: 	i.ith 	4f 	f. 	 :tS:ii p1999 

vide 	nc't:i.ficet:i.cn 	NoF2(10)A(PT)/93 	'dated 

18.11 1999 	f'Lrp A1 

4 13 	That 	açiç ro :1 v ed byth the 	Not i i cat: ion 	c:iat ed 

18 ii 1999 	sc: far esit did not pive retrospctive 

a -fl act 	the 	App ii c: ant: represented to 	the 	Chief 

Sac rotary 	r i pura v id clot to r No.. 1/3PY/99/30-33 dated 

kL-2j-- 
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22.11 1999. The irrcpi.ilar and discr:iminato'y nature of 

the said Notf:iraton w a s brouqht to t h e notice of t h e 

Ch J. cf S e c retary He was also requested tc: correct the 

wronq and p rornot c the App ii cant to the IFS Suer Time 

Scale c:rf Py with effect from :L48i99'7 I frc:m the 

date of func ion inp as CF 

A copy c:if the said letter dated 22.11. 1999 jc 

annexed hereto as Annexure Pr-iS 

A. 14 That the Applicant h, as fimctioncd in IFS cadre 

posts of CF full-f].ediedly since 148 1997 for which he 

was €.? :t i ib 1 e he is aqpri eyed by the aforesaid J. mputned 

notification dated 18 1i1999,, He preferred 

representations to all concerned inak inç a request to 

take immcdiat:e nec::essary action in response to his 

represcntations After' a pr'olonqed silence over the 

mat: t er and the Soy e rnmen t t; ak I np I te won time (two 

years and three moi iths? tin promoti nq the plicant to 

the p a y scale of CF with effort from the date of issue 

of the Notification dated 18i1 1999 J. pross violation 

f the rules and also principles of natural justice has 

ser :L ousi y af fec: ted t h e se rv J. cc tin t.erest o" the 

Appi. ic::ant 

4 15 That this appl icat::ion I made bonat:icle and for the 

cause of justice 

5. grounds for relief with legal provisions: 

1 H)r that the impupncd notificat:ion d a t e d 8 11 1999 

appo:intincj the Prppl icnt to the IFS Super Time 

Sc::ale of P a y with effect f r o m t h e d a t e of its i s s u e 
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wi t:hc::ut: c::criderir'cj the duration of fL.tric:tl€Dn:i.1"i 	if 

the posts of CFS for two years and three months is 

prima 'facie beincj violative of the relevant rules 

and ac:cordinq ly sacce is liable 1:0 be set aside and 

C u a h e d 

5.2 For that the Applicant worked as CF N.c::irthern c:irc:I.e 

I (from 14 i01997 to 31 1999) and CF Social 

Forestry (from S .6 1999 to date) c:ontinucly and 

independently wi th'ful 1 dti es of the posts ciii thout 

ccettircq the benefit of pay scales The irreçjularity 

and the inj us t ic: e we r e b roucch t 1:0 the know .1 eci e 0 'V 

the all c::orc:€rr::l, namely the Chief Sec::retary,  

PT":L ncipal '3ec:rei:.ary 	-orest:s) q PLC' -  and 	Sec:retary,  

Senera I 	Adrnin :i strat i on 1::partrccei"it 	Gc::ver'nment 	of 

iripura sevec"al times Ltnfortunately, none of. these 

authccr:i ties t:houht 	it worth rep lyi nç1 to 	the 

rec:iues't;s even once 	They remained silent 	and 

mdi fferent and the Applicant c:ontir'cueci to suffer 

mental iy physically and finar'ccially 

5.3 	cmr'tI'ia't: the postings c:1''c; the Pcp:mlic:art as tfrs (::'c:c'; 

in Northern Circle as well as in Sot::ial Fores try) 

we re reccu I ar and con t:inuous They we re n I th er a(l 

hoc: nor a stopgap arrangement: accainst a leave 

vac:ancy as is clear'f from the l'act;s given in 

paraçcraphs 5.3 (1) to 5.3 (:iv) 

(I) 	The 	A:mi:ml :ic::ant 	fc.cnctioned 	only 	as 	CF 

cccrctinuoccsly with e'f'Vec:tive from 148 1999 with no 

other duty of any other" posts 

df 
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(ii) The Appl icant was posted to the IFST Time Sc:le 

c:edre psts as cadre Officer as per Rule 0(1) - of 

the IFS (Cad re) Ru]. es 1966 .  

tAle B 	(:1) 	1 	1 Save as otc.rwise prov:ided 	in these 

/ 

	

	ru:ies every cadre post shall be filled by a cadre 

01 •f 

The post lflCf was surely to the cadre posts of DEs as the 

ç:rj1jcart discharged full duties and responsibilities 

of the posts on a requ.1. ar basis, and moreover
, 
 there 

did not exist a post such as Deputy Conservator of 

Forests cir't:T"n Larcie for which the App:iic:ant was 

beinq paid the salary .  

(iii) For that the State Government: did not have any 

intention to keep the posts of CFs under reference 

vacancy or held in abeyenc::e as :. t did not seek 

approval from the Cent ral Government for doinq so 

for periods exc:eedinp six months as requi red as per 

hula 10 or ,(t (uadre) Hulesq 166 

Rule 10 	Cadre pc::sts shall not be kept vacant or held 

abeyance for per i ods exceed I np six months w i thout 

the app rc::v a 1 o ....he Centre I Gov e rnme 

• The Most pc:ssibl a reason for not t:akiny the a pproval of 

the Central Government as required as per the rule was 

that the Applicant, as a cadre otf:&cer. was 1fL(l :Ly 

posted to the cadre posts of CEs on a routine basis 

I v I f I I; is supposed that the €-3o v a rnmen 1; had any 

~'Zlj ~- 
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:intent:ion to post: the App]. icant as deputy CF with 

additionsl charpe of Cf, then the condition laid in 

Rule 11 of IFS (Cadr€ ) Rules 196 was not 

fulfil :ci Accordnc to this Rule the St;ate 

Government may for the purpose of fac: ii. i tat inc5 

leave arranç]ement or temporary arranciement for a 

ç:er:iod not exc:eedinp twelve months direct: that any 

two cadre posts or a care post and an eui val ent 

post maybe he]. d s:imul taneousi y by one sinc I e cadre 

officer with the pr'.tor approval of the Central 

Government The State Government mac:te the App :t, cant 

ho 1 ci the post of none x i st en t Deputy Cpnse rv ator 

of Forests and the Cactre posts of CF for over 2 

ye ars and 3 mon ths w i thou '1: the p r i or approval of 

the Central Government in v io. at ion of the Rule 11 

of IFS (Cadre) Rules 196 

5.4 For't:hat at ......e time of Appi ic:ant 's postings as c:;F, 

there ex:ist:ed vacancies in CF c:adre posts in the 

State Al so the Soya rnfnent cii c:t not have any 

intention to 	çn these posts vacant or held in 

abeyance as explained Para 53 (iii) 

5.5 For that the Rt..tie 8 of ]FS (>a y ) Rules, 198 have 

been violated 

Rule S 	Pay of officers holdincj posts enumerated u 

Schedule :t: [I— Any memt:::er of the Service appointed 

to ho Id a post: spec: i 'f i. ec:t in Sc::h edu :t. €iiI sb a]. I 	'for 

so long as he t'ic:lds the post, Be entitled to draw 

a p a y 	:i n d i c at act 	f c: P the p c:s t 	i n 	t h a 	s a i ci 
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The posts of the Cf s are spec i f i ed in Schedule ii:r. of 

the IFS (Pay) Ries q  1968 In spite of the fact that 

7/  the Appi ic:arrt held the posts and performed the full--

f:1edced Job of Cfs on a recu1ar basis he was denied 

the pay of CF in vioiatt::n of the Rule B. Further., 

there are clear court riil.incs in this rc;ard that if an 

officer holds a post for which a definite sc::aie of pay 

is l::)rescribecl, he cannot be awarded a lower scale (DONO 

Sharrna v State of H.P. 1973 (2) Services Law Reporter 

595D 1973 All India Services Law Journal 858) 	In a 

Supreme Court Ru iir"c (C :1. v ii Appeal. Nc) 6229 of 1983 	in 

case of Smt :1 0 P. Grove r vs St j; e of Har I yan a and 

c:thars decided on 1.8.1983), it has been made ci ear 

that promcit ion of an office rto a hicher post; on an 

act:i.nci basis erit:i.tiad the officer salary of such hiç:her 

post0 In the inst ant: case the Applicant acted in the 

hiqher pc'st s of CF (IFS Super Time Scale of Rs0 

:16 4øGG"4SG'-2øøø ) but he was paid the salary of IFS 

Be]. cc t ion Grade (Rc.O 14 300400 18 .3øø) for a period of 

two years and three months in t;ot al disreciard of the 

IFS (Pay) Rules and the Court Rul :i.nçs0 

5.6 For tiat the çpp 1 :i.ca nt was ci iç ible and Li()rk.:&nq the 

IFS c:: ad re posts he c 1 a :i. med for p rornot ion to the 

Super Time Sc ..i.e of Pay on several occasions 

(Annexure 	7 	....... 	 AHiø, 	c"11 	A-'12 	.... 14 and 

A--i S) 	but none of h i. s 	represent at ions 	we r'e 

en 't:e it a med 	by 	t:h e 	autr)or :1 ty 	As 	per 	the 
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Guwahatt 3aueh 

establ ihed convent i0F" 	tOUçtJ1 au Off i:(?r can not 

c1am profnc.:Jtic3n as a mat:er of right the 

appropri ate authority is bound to c::onsider the 

genuine ci aim of a person entitled for prcmotion 

Non-'cc::nsideratic:€n of a claim of an cmplc:iyee 

otherwise qualified for consideration, vitiates the 

exercise of jurisdiction in the matter 5  and 

subjec:ts'e action of the appropriate authority in 

the matter of p rant of promotion to the scrutiny 

of the c:ourt as it is clear from the rul :inp in the 

case of Anil Chancira Nitra v State of Orissa q  All 

India Reporter 1970 Orissa 19 (V 57 C 8) and B.  

handrcjupta v 	Chairman 	Post 	and 	Telegraph 

}3oar'd 1970 Services Law Reporter. The State 

Gover'oment did not cons:ic er the genuine claim of 

the Açfl.icant for prc3motic:n for 2 years 3 months 

and 4 days and thus breached the guaran tee 

conferred under Article 16 of the Constitution on 

the Applicant:. 

j 
/ 57 Fort that the State Government has acted in a biased / 

/ 	
manner 	while issu:inq the 	Notification 	dated 

/ / 
I .1.8.11.1999 	(Anne>u....'e P....:i ) 	The 	Applicant.:s 	senior 

off icer Shri A.K. Gupta (Ii ..SMT"82) was promoted to 

the ).eve:1 of OF grade from the date of his holding 

the charpe of CF (Copy of appointment Letter is at 

Annexure A16) whereas the Appl icant 5  being in a 

similar position was denied the benefit of Of 

Scale for as :Lor. as 2 years 3 months and 4 rJays 

However, the Apol icant has been equated with his 
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junior offic:er Chri Ashok Kumar (IFSMT--84) 	The 

App lic:ant and Shr:i Ashok Kumar were r:Jrocnotecl at the 

same time (Ann exure A-I) aT thouc1h the App Tic: ant 

wort::eci nthe hiqher post for much Tanner, This act 

of th (? Ed; at C: Gov e rnmen tis cJ i sc: r I m in atory ant two 

account a One the App Tic:: ant has be en d en I ed the Cl ,-" 

Scale unlike his senior officer 8i - iA,f(, Gupta in 

other worck; same work but different pay (Officers 

damp the same work but draw:jnp pays is ilL ecal as 

established in P. Savita V Union of India. 1985 

(2) SLJ :331). Twa, the Appl:icart has been equated 

with his junior officer Shr:i Ashok :m;arS in a most 

arbi t;rary manner It is stranpe that duration of 

workinq in the posts of Cf was not taken into 

account at all while equati,nc1 with Shr:i Ashok 

Kumar. this act; of btat e Government has aen:.ecJ the 

Ap'):L :icant an ec:tual treatment: and opl:::ort uni ty. The 

Noti'ficat:jc)n dated 	18.11.1999 is discriminatory 

because 	the ci assj, f ic;at ion of off :i.c::ers of same 

service made by it is unreasonahip 	unfair and 

urc just. The combined effect oft he pray I si ons of 

Art i cl es 14 and 16 of the Consi; i tut ion is that 

employees under Government are ent I t 1 eita equal I ty 

of treatment both at the time of appointment and at 

all material stecies durjnc1 c::ontinuance of their 

service The t3t:ate Governcnpn -;; has breac:hecj the 

provisions 	of 	Articles 14 and 	16 	of 	the 

Cc:r- ,t i tut ion 

5,8 F- 	that: W]thhoidinq promotion and 	arbitrary 

ll2 
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deferment of promc:t ion to an arb :1. t rary 	date 	after 2 
V 

years 	3 	cTIonths and 4 :ieys 	is in 	fact: 	punishment 

infl. icted 	c::n 	the 	Pppi. icent It is 	c.::.i.early 	stated 	in 

a 	c::ourt 	ruling 	in 	t h e c a s e of N 	Srinath v 	State 

Mysore 	1973 All 	India Serv:ices L a w Journal 41 	1972 

SLR 	449 	Due 	to arb:itrar'y and unj'...st 	Government 

notific:at ion 	dated 18 	:11 	1999 t h e 	Appi i c a n t 

.fi: PrQ d 	mental 	agony and loss of prestipe 	it 	has 

also caused him hupe 	financial lc:ss. 

59 For t h a t t h e Appi i c a n t co..L.ic:I not have b e e n made to 

t.iokin a hiciher post ir.e pay scale of lower 

post; in violation of the !:r1nc1pi.e of "equal pay 

1C'T" cctt'l work' 

6. Details of remedies exhausted : 

ihe Aplicant declares that. he has represented ecia i net 

all the i Y" P e g L11 ar i t I es comm i 1; ted acj a I net h I in and 

injur'iee caused to his service interest by various. 

represent at:i one shown here in above at p rag raphs 4 5 5  

11 and Pare 4 13 but no relief b e i n g pranted by the 

kesponden te and there is no other a I te met; i ye or 

efficacious remedy than to come before • the Hon bl a 

bun a 1 The represent at I one add messed are annex ad to 

as Annexures A7 A - B, 	9 	-ic 	A-i1 	A ---- 12 1  A-14 and 

7 Matters not 
other Court 

•1heApplicant 

previously filed 

reciarding 	the 

previously filed or pending with any 

further dcc: 1 ares that he h a d 	not 

any appi ic:3tior, writ petition or suit 

t;er in respect of 	wh:it:h 	this 



. 	 - 

tn 

qAJNOV LU 

	

Lt 	A 
app]. ic: at ion has be en made be fore any c:ourt or any 

oth e r author I ty or,  any other Eenc:h of the Tribunal nor 

any such appi:icati.on, writ petition or suit is pendinc 

before any of them 

B. Relief sought 

In v i e w c: 4  the fat: ts men t lorred above, 	the App ii cant 

p rays that the appl. i c: at ion he adm i t:t ed 1  on perusal ot 

records be p e ed to all. ow .....is app Ii cat ion w I th the 

foil. owinq relief (s) 

8 1 To set aFiiicle and quash the impuQned Not:if:ic::at ion 

d a t e d 18 11 999 (in A....1) so f a r as it die s not 

give retrospective effect to such promotion and 

/ 	further di r e c t the St ate Government to issue a 

revised Notif:Lcation .prc: otinc the Appl:,c: ant: 	to 	 . I the IFS Super,  Time Scale of Pay of CF with effect: 

fron, 14M0. 1997, 1 e. from the date of functioninq 

in thn post 

0 di r e c t the €31: ate Government to issue the 

revjsed Noti f ic:at:ion w :; t:hii a month of t:he 

dcc :is:ion of t h e Hon 'hie Tribunal, and to make 

'rient; to arrears of salary er':t.si....p due to 

corIect:on in date of promotion, to the Applicant 

within a months tc:iether with interest; at the rate 

of 1 8 anc:i as per th eE;an ks norms 

E33 	1.c)5t (:)1..... e appi Ic:at:ic:n 

€34 Ary other' relief (s) to which t h e Appi icant is 

en t :i t 1. ed to under the facts and c: :i rcumst ant: 	cf 
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te c:ase 

- -----.---- 

9. Interim order, if any, prayed for 

The app 1 ic: at 1. on may pl eased he dec id ed and final 

order be passed at a time a 

1k3 a p app pap a ., an ppp a p 

11. particulars of the Bank Draft/Postal order filed in 
respect of the application 

IPO NC) 2 	6 4'- DA-rC  

1-1 'ayable at 	(3wsh at: i 

12 List enclosures: 

As statec.1 in the index 

Verific:ation- a p a a a a 
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VERIFICATION 

1, Shri Jacci i sh p rasad Yad av son of L at a Mohar 

Sinqh Yadav, aqed about 41 years work md as 

L:cnservatr of Forests Soc :i a 1 Forest;ry in the off ice 

of the Pr i nc:: j pal Ch :i cf Conservator of Forests (ranya 

Bhawan (3ur-::ha E'ast.i P.O..tijaban, Ac:art:ala-799006, 

do hereby verify that the c:ontents of paracr'aphs 1 to 4 

and 6 to 12 are t; Pu a to my k now I edcj a and those maci a in 

parcr'aph 5 are bel:eved to the true on lapel advice 

and that I have not suppressed any material fact 

i sipned this verification on this 20 th day 

of November, 2000, 

0501 

S 

iL- 
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Soy a rruie r't. of Tr I pura 
General Adm:i.ni.stratic)n (Pars DnneJ. & Train inn) 

Dep artma nt 

• 	No, F:',2  (1.ø) 	A9P&T ./93 	c!ted, 	c:jar't:ala, the Wth Nov 99 

• 	 NOTIFICIrION 

The Gave mar i. s p 1 eased to appo in '!; th a 'fr 11 ow i nc. 	IFS 

Officers Of Tr:ipura Part. of Joint Man:&pur"irpura Cadre to 

a post of Conse my a tar of Forests Tr I pu ra (Cadre poet of 

IFS (MT ) in the pay sc: a I. a of Rs :t 1•GØ4G-••2S øøøi ( i: FS 

Supertime Scala) with effect from the date of issue of this 

order in the exist :inq vac:ancy,, 

i 	Shri J.P. Yadav, TF:'C3 	r1r•e3 	(FR) 

2 	Sh r:i Ashok KurTia r , IF'S 	J1'T'.54 	FR 

2 	The above officers  wi 11. work as conservator of Forests 

for the Ci. rc 1 a Department now assic,ned to them until further 

rders 

6 - '5 b— 2 oy O6 c 
By 	c:)rc:1 am 	of the Sovernor  

Ii lecj:i.bla 

( F 	C 	II. R€•ci dy 
Addi tiona:t 	Sec:retary 	to 	the  

(:over'r'ment of 	Tri.pt.ra 

::py 	to  

1., The 	c:hiei 	Sacretary,  tripur'a 	Acart.ala 
S 

2. The 	CThi. ei' 	Sacretary,  lianipur,  , 	Imphal 

:. The 	Principal. Secretary to Govemnc::r, tri.pura, 	Rajbhavan, 
A p art a 1 a 

4. The Secretary to 	the 	Chief 	Minister'., Tripura y 	Anartala. 

. Office of he all 	minister's, 	Tripura Aqartala. 

6. A .1 .i. 	P ri nc 	pal Sac: ret. a r i es/Lurim a ssa on a r" 	I ma puma 
Ac a ml; a I a 

frk 
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7 	The 	Sec::re:ary, Government of mdi a 	Ministry 	of 
Envi ronment & Forests, Paryavaran Bhavan COO Compi ex 
Loc:1"i i Rc:ad 	New I)e 1 ' I -3, 

The Principal Chief Cc:ervator of Fc:.rests 	Tripura 
Agartala.  

The Accountant General (&E) 	1 r:i1.kra !yar't:ta. 

10 The Finance (Estt Branch) deptt Civil Sec:tt. 	Tripura 
ciarta1 a 

11, Manacer Gc:;vt t-ress Aciart.al a for pub1ic:ation 

i.. c::c:nf:idertiai Sect:ionq Wo the Chief Secr'etary, 	Tripura 
Psqartal a 

Freasury L)ffic::er, 	 lashanar.  

Shri 	I P yad v 	H e(vj 	In—charge of Conservator of  
Forests Social. Forestry, 	arta1a 

15 	bhri (;hc:i:: Kumar, IF'b (MI ) 	in'-c:harçje of L.onervator 	of 
Forest:s 	Nc:rthern Ci r'c:: i.e 	f(wnar'cihat 	Nc.::rth iripura 

Perscnal files/civard file. 

Sc 	Ilie):i.b1e 

(RCM Recidy) 
idd I t ion a I 	Sec: re 1: a ry 	to 	the 

(3ov e Tncnefl t of fr I pu ra 

4li 	

' 	 I 
I 	
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I 
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Sêrv.icG rLer rGLrc-rct, if L tt time of death,'th 
rqtcc : wa' .Jre 	c_If 2 	 The ct 	 ce1pt 	mbnh.g1 

/ 	 poi1''in1ssible 	bc an i,h toilowing  • 	. • •. 	. 	:- 	 •: • :, 	H 	:•'. 	• : 	 : 	• • 	• : 	• 	• • 	;; 	:.- 
i 	r_  

0 	 cf pry Rs IL9 	i>jcçi t- . 	mnium o 
- 	 : 	 Fs01CJ and a r'1j<]m'1m of jtj6O p 	rnonth 

- 	
bôvc 	' i2% of pay sub)oct to & m1nmUm o1 

# ' 	 Ps0160 & a maximum of R02O per onh, 

The ponLcn 1 	drntssib1e for life o the vidc ,41 
and thexafter, .Lr tno case o f rnror ch1drn t.JJ th' 
attait theRge of 21 .in rp2ct o sOn's, nd 	yo 	ur 
age of mriaqc, in respect of daughter.,, the beh ,hau'g 
restr..cto only' t one person at a tim 0  F1or,evr, 
cac;o of 3fl O'±.iCOr iho 	& put evon years cont'-uu 
servCe pr.Or to hi death ,hjj still in serve fariiy 
pens1oi or i period of 7 years fiom the d3t ci -  tis dath 
or till zhQ d'te on wh-ich the ofticer .voi1d hv 	ctatcii 
the qe 	6:) Y03rS anck ho/she raiineJ al3ve, 	tchev9.' 
per3.Qd T 4'SbO4ex, willbe 	of th basic ay 1.ast e'zG1-1d.cntim 	1b. 500 per (flOrt.h 	 . ': 

J1. ) EXTf ORDINARY 	 ' 

	

of ectzoidinry pens1c: 	cff1ce4 of 
the 	 ztces are go"emed bj tnc- £ e of tle 
Statc 	rn'Sc-ti it death or di'-ability tikc pL:c 	t a 
timo 	oflir is -  e'ving in conrec'1t jr jiith the aftht 
of t 	Stzk4 l3oij exncnnt "conc erned. Hotjev'r, on of fici- 
witnip ôre inr of hIs appointrnt can opt'Lo e goitr.ed 
by thc qont1 Cavil Services (Extra-rdizvir" Persion 
Ru1e 	'en f he, at, the-relevant ttrne haopens to 
serving "in cqmecton wi4h the afairs of the State oym 
ment 'this ne cans do by wdt.ng to the A G,, Pay Aof4rt CIO 
Off 	oni'ned, after he has been al1ottec 
concerlied, 

n 'off1c, who is seiving in connection 4th the 
affãf,.t'e Ur'.on at the tme ho the inciuertt.tithg 
him tQ 	'txt oidiilary pnston arises, is govezned bY4hc 
xulesppIiC3b1.( to Cental Servi.ce (oup A . Vi a 

5- 

- 

	

L 	2_6O 	 .,,. 
tvIoni 1  FOrest QfflCI, 

4rurch DvtsOfl, AgaYI1' 
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/ 	• 	 - I ,i  
/p./ 	• 	. 	

0 	• 	 ! 

A: 	 ••: : : '. • 	 ': •'• 	
• ••' 	 . 	 ." 	 . 

. 	.•: 	 • 
(v'ii ) LE\VE ANDOThERUL'ES 	 . . 

:. 	 • 

You U 

	

4' b øVerned by the relevant ru2e& arid regu1et1on 	s 
an'et,ded frn time to 11me. anpJ13be to mrmbers of the All 
India eI•vic;e;, t 	ne rntter of 1'vc, (OL1dUCt, dtscip1n 
and a appENti,; mciica1 ttendnce 	Pravident itd, travelUng 
a11owhàtc.,  which are cot•1ncd in the I.F.S. Manuol 

	

. 	Pa].: I & :II I . 	 . 	. 

(viii) 

	

.. . 	 . 	 : You: .•.  wl:11 be subject to such further conditions of servi 
V • ' or thiôd±fiations in the existing ccncitiOl1s of service as 

may ,  be made applicable to the I.F., from time to 
1 

(ix)A FBIENT.  

On apxantmertt you will b reo2 red to eccute an 	reeirie1 
in the ttched foirn, binding yourclf zand one surey jointly 
and s erlly to refund, in the event of you fa1lqtoècmp1e: 
pxbtior to he s3ti.s.Eactlonl of the Central Covexnment, riy 

	

V 	moneypaid. to you consecriont on your appointment as a probtic 
• 	ne 	.,In.theevent•of,yur accepting this offer of ppotrimnt 

andjoiningrthe Fcre.2t Research Institute and Coilege • 	Dehr Bun. for trinthq, you will have to excute the groeniont, 
and deliver. the ..sme uly, executed to the President o. the 
Institute for onwr tr2nsmission to this Deptriicnt (vo nay 
brin with you the agreement foirn duly signed by the 5urty 
but you should sign the agreemt and affix the date on].y 
after tkin or charge at the Institue 1  No date ç0r  i hc 
affixed by the surety belo' ni.s signature) 

(x) DERAT11 AE3OUTMARIAGE 

.Undér.Rule 50f the Indian Forest Service (fo ut±nert) 
Rules,' :),966 "a person having more t hin one spouse living i s. V 
not elibIe for appointment to the Se.vtGe. The Cetl 

vement nia? houevet,ir -tisfied that such n' -'rioe 
ponisthl.ounâer the pesonaJ. Iaw.applicable to  
the oi 	±ty tothe marriage nd there arothe'coUrid. 
forsO dtinj, exempt any persofl from the opexaticfl'ot this 
povt 	fhis'offe- is,, therefore, conditional on Quz" 
siiri'g a declatiOfl in the form enclosed ad suornittlflg i.t 
tot P'xsident, Forest ResearGh Institizte arid Go1!ego., at 

the 'irnQ,o oining tne Institute for tx1ning. Ir Ca&y9U 
• have roze t$*n one 	fe/lIsbafld llvin9 and you 

- 	 exnpt. 	m th o .iz2aof the said provision you rny 
fuih'till facts of yOur' case to trd.s DepttmcL 
imrned&tè1y to enab.e the Goveinment of Indi.a to iake a 
decision .n&he matter'. 

(xi) 
. 'OrapirtrncnYOU will be required to furnished • 

	

V 	• 	inforfrition4fl respect of your close reIatiOlS in the .tLaChe 
fidUpUcat0) and d,oliver he me to the Presivit, 

....................... 	
Institute . Coll'eges, Dehra Dun at th tune 

of jbthin'the Institute o±. tthiflg. 	 •• :. 	•.. 

•1 	• 	 .:. 	 . 

AZ&i/ 1 ' 	 ' 

4 

vtsI0r 1  Forest OfflceV 
• 	 fnearcb Oivsion, Aqaitl' 	 V 
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3 	. 	1I t 	
.1esnd requlatiofls relating to the Indi8fl. 

Forest Servi 	jluding tha? referred to in 9u hpa graphs Ci) 

to, (vii.) of pa':2ahOVc?, 	
e c tined in ALl In.dI 

Manual tich ñ:be purchased fron the Cont011e of v 	c 
	Public.. ions, 

Civil 	D hi 	Yu j :e dViSG to 	copy of ro 

Maival &nd go through It cdrUllY, in ptr1il1'', tMG CondUCt 

u1es, the DIspiifle and Appeal, 	
th Py Ru1e 	the 

probation Fuiesfld the Probat1o'eXS' 
Final L,aminatiofl RegUlatiO1So 

Mtrre1tthg to conditiOns of Seice for bih 
there is no p ,iion in the ru10 	nd regulations referred to 

above, shall bo eu13ted, n the 	se of tn 	nsC( s1?ing undcr 

th Central Cøvi nt by the Rules, RgulctiOfl and other opp.0 

cable to off3ces of th CntrL 	
1 crrO 	oUp A and in the 

CSC of an of Crw)TkJg 
ncier the State G,vc,rr'2flt, by the.xuléS, 

regu1ati-Or 	
ndoxdr applrahiC to the cfflces of the. State 

Civil SeiCes 	
1 under the State Goveaaeflt concenedo 

Thinfoxmatiofl piovided in this letter for th beefit 
of the newcomer, to the Service cannot b made the }.is of en 

.ghts by 	p:nt 	nd a11- mtnrs re1;ting to the vriOU 

.conditlOflS to above shilbe ovenedbY.t. 

statutory rtlo5 nd ru1tiOflS on the 5ucL and Lhe ordor of 

the Cent'al oi Ste Govexnment as the case may be. 

Ple 	inform this Departmeit by tela')m ase  
addes . PeroflciePt, flew Delhit 1 ) 	jithin five cays o the'. 

'7' ....-receipt of thi. 	
whether you ccopt this offe'. of ppoint 

ment. If YOU.: ccpthe ofcr, you 5hou).d joI the 	
ach 

Institute & 	1iees, D2hr Dun on the 	
(r1 eU-O 

L or later) wn.rethe Dean will, receive anai,.00k aftev you0 

7 	
On domplcti0n of th training t the 1istiUte ou tU 

be req..iired t 	
the al Bahadur Shastri WatlCn3l Icdnmy of 

Mministrat0I., Mdssor'e or attending he 
ouridati0fl3l 	r 

You will be recUvini further i5tWCtiOfl6 n this icaaid whie 

1undergoth traLni' ifl the IstitUr 	A COf of the jcinirTh 

; 
jn9tIi,Ct1Ofl5 

fôrth& ttainiflg 'i":the 5id Indimn Forest co1lxgO: 
at Dehra Dun is lso enclosed for your infoxmaboflô 

duriflQ the period of your prbtiOfl in  he 

dian Forest. Serv: 
Services OT 4ont 
from .the Indian.'O 
reliflse:9:" 

9:. 	. 	
. 

take this 
sucCeSSf9l!., At 

.fi1 
-, 

ce, 	offer of ppo'tfltmcflt Q fl" 

l'ServiCO, you 	
be deemed to have 7Y! 

t"Se1viC0 with effect fiom the date  
&"charge as Indial Forest SrvLCe piot1onera, 

qii accept this offer, tht Government of 1ricI1 
toonVeY Its gcd ihO5 to you fo 

A the Public Service. 
Yors faithfully, 

., 	4. 	._ 	,. 	• 	...L.'.. 

\c •j" / 

(V.R. SRINIVAS) 
the Gverflrfleflt of 

 

 

Under SecretZY .to 

1. -L6 0 
Divisional ForS1 OtflcOt. 

Rf,seMCh DvslOfl. AOST 1810  



/ 
(TO BE PUSLISHED IN PART I SECTION 2 OF THE GAZETTE OF INDIA) 

1 701 5/1 /34/IFs-Il 
Ministry of Environment & Forests 
Department of Forests & Wild Life 

Krishi E3havan, 
New 0 Jhi,dt the 20th Feh,05 

NOTIFICATION 

In exercise of the powers conferred by 
sub-rulé(1) of Rule 5 of the Indian Forest Service (Cadre) Rules, 1%, the Central Government, in consulta -tion with the State Governrnnts concerned, 
hereby allocatee the cadre officers mentioned in column .2 of the Table below to the cadres mentioned 
in the corresponding entry -  in column 3 thereof. 

Expinatjon 	For the purpose of this 
aJiLic...&tion a 'Cad-Ofjcë' mea-n---a-memr -of the Indian Forest Service appointed to that Service 
on the bsjs of the result.s of the Indian Forest 
Service Examination, 1962, 

S,No, Name of the Cadre Officer Cadre to whi 	ol.located 
1 	Shri 
2.................... 

K.S. 	Reddy...................... 
Prasd 

. Artdhra Pradesh 
3 B.S.S. Prsad Andhra Pradesh 

Adhra Pradesh 4 
5 

Ashok Kumar Jain 	. Andhra Pradesh 
6 

Surendra Pandoy Andhra Pradesh 
7 

Prashant Kumar iha Andhra Prdesh . MQSudhakar 	. Ancihra Pradpsh 
8 Santosh Pal Singh Assam-Megholaya 9 Akhtar Hussajn Khan Assam-Meghalaya 101 ,  C.P. Marak Assam-MeghaLya 
11 flhrAnd-t-' 	kim-. 

12 
'UHI3J 

Prakash Chandra Mishra 
13 Rarnesh Ramsnj Hembrorn 
14 Anoop Shukla 
15 Ashok K.Varshney 
16 Akshay Kumar Saxena 
17 Satish Chandra Srivastava 
18 - 	Kabool Chand 

r'inar 
Bihar 
Bjhar 

Gujarat 
Gujarat 
Gujarat 
Gujarat 
G uj a rat 

ccntd, . . 

- 	.• 	 .•.-.,, 	,. 
DivIslonal Fou1 OfficeP 

sarih Djviion, ATflIP ..... 	:, - 
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• 	 19 Shri. P-dam.P;irksh 	3h0j 	Vid 
20 Kurnari Amarinder Kaur Harycna 

-• 	21 Guls,han Ku.rnar Hryana 
22 S.M. $ornasekhara Haryna 

23 Gurinderj2et Sinçh Goraya Himicha1 Pr:vJGSh 
24 Uttam Kurnr Bnorjee Himachal Pr.desh 
25 Lalit tiohan Hirnchai 	Pr:esh 

• 	 26 Suresh Kumu' Hirncchri1 Prdosh 
27 Sarnsher Sinçjh Necji Himachc1Prv6Sh 

28 Abhai Kumar Jamrnu & Kashrnr 

Karnat.rika 
30 • C 	nk.t 	Subbaiah rnatika 
31 Gitpat5. Vid'asagir Kcr!t:i 

32 	• V.Rarigaswrtniy Karnataka 

33 KG. Mohn L1 Kcra1a 
34 Axnranatha Shotty Kera).a 
35 T.P.N. Kutty Korala 

• 	36 	•. Jup
,
di Prasad 	. Kerala 

----•--••-•a7-•--.•••. 

 

-ttacharya Madfty 	Pradosh 
• 38 La1ar K.Choudhary 	. Madhya Prdosh 
39 Manoj Kurn.r Sinha Mdhy 	r3dcsh 
40 Rakesh Kumr Gupta c1hya Pradch 
41 Krishna Pr.tap Sincjh Mhya Prdesh 
42 Mangesh Kumr 	 • Madhya Pr3jesh 
43. Mahesh Chinr3 Sh.rrna Madhy 	Prd2sh 
44 Shirish Cndra Agr.ia1 . Madhya Pr3Jesh 
45 T.C. 	Lch.7'. 	 . Mac1h1f. 
4 Kai1a 	or(:r 	Bebarata M3dhya Pricsh 
47 Ashok K%.1rnr 	\i.shnoi M.-icihya 	Pr.dsh 
43 Rabinclra Ku[t Sirch . Madhya Pridosh 

• 	49 Lalit Mohin 31wa1 	. Madhva Prdah 
• 	50 Jajati K•hore 	i:onanty 	. 	 • .Madhya Prdbsh 

51 Om Prakash ?h.rc . Mrdhya 	dcch 
52 Yetchu Satyrirn Madhya 	':adcsh 
53 S. 	Narsinga Hao 	• Madhya Priksh 
54 U. 	Prckasarn 	. M a (' I h ya Pradosh 
55 	• M.0 .Jayaprakash Naryn Madhya Prodc:sh 

56 B.S.K.Reddy 	 . 

57 Raesh Kumar Das Mahaishtra 
58 Navin Sjngh Maharshtr3 
59 Vinay. Kurnar Sinha Maharshtra 
60 Farhan •Sajjad Jafry Mahorashtra. 

. Mahrashtra 61 • Umesh Kumar Agraw1 
62 	• • Kuldoep Narayar Khawrey MaharJsht•t 
63 Shyam Suncr Wtisra Mahaiashtra. 

64 Jarnali. Singh Maharashtra 

65 1.1'. Kharat MaharaShtra 

VO 
• 	 y • 	

• p. 

•, 	. 

• 	 • 
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I 

L-.-.-..-.. 	7. Jcish Pn.id Yv 
'Lt1 	fr\mtr 

IA, . L o,  k c s w -I ra ,  R.o 

70 Shhi Shus n  
71 Mt. 	3,yn••v3n 
72 S1cecshn Fhtvn 
73 JLtendr 	Pras.d Singh 
74 Dambaru Dhtr S•h 

Ortssri 
Oriss:i 
Or is 
Or i S 53 

Orissa 

XR 
n i. pu r — F i- 	ii 

2r1r)nr"rripui 

ii nd 

75 	Kulbir StnQh Chauh3n 
	 Punjab 

76 
77 
7 

79 
80 
81 
82 
03 
84 

85 
06 
87 

88 
89 
90 
91 
92 
93 .  
94 
95 

• 	96 
97 
98 

• 
 

100 
101 
1 011,  
103 

104 
105 
106 
107 

Raj;thn 
Rajasth.fl 
Rajas than 

Tmil Nadu 
T.nmil Nadu 
Tarnil NFIdU 
Tamii. Na:lu 
Tani1 Nrtdu 
Tami.1 N.du 

flnior Territori.eS 
Unicn TorritcrS 
Union Tritox 

Uttar Prrdsh 
Uttar Pr3iesh 
'Ut.tr Priceh 

P.c.'.dcsh 
Ut Lnr i'r3c.Jsh 
Utar Prccsh 
Uttir kr.dch 
Uttcr Prdosh 
Uit-, J- 
U-Lk tar Pradcsh 
'Utt1r Pr3dcsh 
Utter Pr.jesh 
Uttor Pxidesri 
Uttr Pridesh 
Uttr Prdeh 
Uttar Prdesh 

West Benga-
West Bengal 
West r3ongai-
VJest Bengal 

~
"" b~ l 

(M.v. KESAVAN) 
1EPUT'rSECRET.\RY -TO TH-E GOVT .OF INDIA 

Rjeev Kurnar Tyagi 
Anji Kurnar Go1 
Om Praksh 
Ashutosh Samantsinghar 
Ashok 
Praveen Ch.ndr Tyacji 
Kishbre Kumr Chu1huri 
Kuari Aruna Bcisu 
K.G. Sarnnugham 

Alok Saxna 
Govin Nrayan Si n h n.  
Lair3m Th - ncj 
Jj Raj 
iSrnosh }<urnr Sncjh 
Ahwni K - r H. I 
Knu.i R:hi 'Jy3 
Amuiy. R.t'n Sji'n 
Bipin Kunnr Sinh 
Adh Kur Sirçh 
Rjive Kurnar 
Pwran Kumar 
Ajay Kumtr Dwivedi 
Jitencira Vir Sharma 
Diwakar Kumar' 
Chaturbhuji ihth 
Rara Prasad 
S.T.S.Lepcha 
Mohan Sthgh Bhupal 

Sarajit Kumar Sen 
Vinod Bihari Mathur 
Pradeep Vyas 

rt kimir Sh 

Manager, 
Government of India Press, 
FAR IDABAP(HARYANA) 

• 	

* 

•... 	 (;Jj 

ivsIofl& Forest Otficeb 

Rearch Divison1 AcaTttz 
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Copy forrded for infcrmtion/noccss;ry •ction to 

The Chief Socret.ries all Sttc Governn.nt/. 
UT's 

The Forest Socret3ries, all State Governm;nts/ 
U.T's 

The Chief Conservator of For.sts all 	 ttD • 	
Govorrimnts/U.T'c 

4 	The President, Forest Research Insti ut 
Collogs, P.C.New Forest, Dehridun 
alongwith 107 spare copies for the 
probationers concerned, 
The Dtrctor, Ll Bahdur Shas 4 ri Ntion3i 
/c.Ddcrriy of Administration, Mussooric., 

The Secrotry, Union Public S•ervic? Commission, 
Oholpur House, New Delhi., 

Guord File. 	1• 
• 	

•/ 	 -.- 

(M 0V. KEsAv'N) 
DEJTY SiCRET\RY TO THE GOVT .O I1A 

v1IOfla 	oTe*t 

ftosearc h Division. Ac!t* . 

I 

p 

'I 
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2  
/ gai /*2/o1flrT 	- 

/ 	
A 

7' .• 

	dnt otr of .  O1rtnt nd 	ot o 

crn 	lax  
(Ii 	f WcJ t'I1h1 

dt 

	

th'c 2itPi 	st ê fl7 

inOxemtoo of  th. po.t onfeirrd by rule A of the 10r rortvA  

(prc*atiofl) 	19ethti piuitdt £* 	 th cvnrftt* In th lruUnI% 1rDt 

ztV1O th fo1m4nQ i1'1 pcthatirv43tft eP Via r1LY rcfl'!lt 	r.\Jico bcrn gr; 

,cint 	dro ,r 	IIpr 	ç,t% nt th !nL11tfl rr--it qijt 	dth effect from.
tIMI  

flat ea  tivivi za1flAt erich  :.j 

I 	Aul tm.ir (;pt* 	 25-% 
2J r1,.. a f3alnfirpetad 
3 4 ' Shi -  3Vd1U 0  

rncrn 	 .. 	.., 

Gztt.' 

 

of lndt. 	 . 	
;. 

	

ij*bd (tztxy4.ut4) 4th ii cupy of HinEtt ve.vn.! 	 . 

1' 
Ptnfll 	

rvtof INIvi I flt9 

ht Ith thrr.a ep 

	

2 Th t?-tetLnti 	i1 	Jt(3 !tt.?'lt0 cf Tr1 	* 'it1fl fth 

1)1*0: 

i;;. Th Ac,urYtftTt 	tti*, 

	

4 V-a- *cxcunteflt nms .rnis 	 ... . 

ra BnritOrY Urti01 ptthlic MCO 
 

rNdcqtL.. t117JD 1US 	$%4 flr1h1 '.• 

rvmt q4/m 
( 	 ) 

orri rt 	.. 	• . 	.• 

	

jj.2C1/r/r/ 	 - 1 
m€nt ni' Tz'Lpur 

Oftu of ttft 11TInC1PI1 I1110fbCvMjflrvn,,nt' nfcsrt 

Tripuvfl t kirtl 
h40f3,Ii. . 	(7 

I 

I). atnA *tui rnx*r 004 Yrse
1%g'*6nnnrwitor cf rørata 

; 	
C/c. Cnur 4' 	

tle IX ,fl1p1o'' C>tJr'e in tiI3flifl 

• ulF4lLfs it1ttjt 	Tndia 	jQt4 rcrt I flehra

ru  
2). thi 	

nj,rrrthD ni' 	 jiLcLon 

(\ff1et, iuthotT% lvli;infl, 

3)0 prnl file of r11'1D4t -- 	 --- 

,trif). rM 	1 1iitcr OF rrt 
Tt1PUr*1  

,4thA/ 

vIstnT Fñ? oltceJ. 
RzOarch DivsIon. Agacta 
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OF TIPUt 

(14 

// 	iPOIflT.1 VXCi3 	1TiEj:fl' 

N 0 T I P I C 	T 1 0 1 

In th ixitr 	of public srvico, th 0OVcLnr is 
plasd to order 'transf 	and psting of the following 1 Oi.c; 
wi,th 	 ffct and until 'furthcr orcUrs :- 

Ci) On 	 fr..)m CentrI Uputatiox/St<y 
Leav(-.,  from U.K. ,Shri. J . P . Ya da v,XFS,(1T3 ) 

-- 	

)pputy ConscQtr of Porests is trnforrc1 ayid 
P03t.jc1 

 

irl th Northern Crc1 ,KUmrqht vici .
'.. 	 - 	 1)ghF3(MT;61) 	 •:f ., 	 . 	 . 

Nortrr Circle,i(unarght trnnsferr) .Sd. YcdV 
Will 15) 	tht Chiyo of Con rvtr1: 	ForW; 
Northrn Circlo,kun-rgt ifl.ddIt1., 

1) Shri. 1eK.3Iricjh,I16 (1T:81)Consc-rtr;r f 
Northn Circle,I<u trghat is tr.nsftrrod ane 

ted in the offic of thc Pr1ncipl chLe 
/Conrvtr of 

i)shri .P IFS will nioe first tO re1e 

Cc  

61

Shrit.K.1ngh.IFs 

.Unc'er 	rot.ry to thc: k 	
. 	 Go.rnit of Tripurc. 

	

cA 	
4c 

c- t 
.1. 	 Ch.ief 
2. 	 Speci1 Secrctry tc 	Vcrnr,R 	Ta ~ bCrEltQry t 	L1 	 J•qrt.3:'. 4. 	 Offico of. th J)onty Chjr 	1L i13r ,Tripur.. ,iq:irt' S. 	Ninj.tc.r .f Frct.Tr1)ur,;l,a%j, 	

. 

() 	 I 

• 	• p 2 

'ThL 	t 

1AQ V\ 	
71 pu x , A TI PI I 

!vtsIon& 	 'u9 Forest OffIc.  L) £h 	searchsIn, Agartalp 	 . 

___ 	
Q14 L 	TI%-V ccc-a 



- 

iccouflt' 	
,T:ipUr3 

. 	 jQflCC 
eprt nt(E tt ra nch) 

	

Chief Cofl 	3t) 

9.. 	. TrcaS 	
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AwNpxum - 

Dear Shri 	 I  
I am writing this letter to draw your uLtention 

to certain 8ervice matters which are adversely affecting mei 

professionally, physically, psychologically and financially. 

These issues are briefly explained below, 

A case of departmental proceedings to impose minor penatt 

a made out against me in the year 1989. The chargel3 framed 

against me were mostly based on Lilmay and exi:eratd factors. 
It might 1e difficult to explain the circumstances under 

which the charges were brought out. It would be pertinent to 

point out here that the circumstances prevailing at that titne 

re. difficult and depressing - a feeling which is shared in 

-.priva.teb.y...a1.moz:L.ail...young.and..new..I.P',S officers. Whatever 

the reasons might have been with the then forest department 

authority, the cane of departmental proceedina has shown me 
th poor ligit. I havebeen projected as dishonest, inefficient: 

and imcompetent An dichar'ging the duties a8 DivisIonal Forest 

Officer, Southern Division, Baizafa. There has been too much 

of harassment to me; and the last eirht years have been very 

stressful. 

Deaoerte itttempts to et the 	si itnn1lr3 huv 
not becn succesful. No decision hs yc:-t been ttYn uven ufte.r 

my eventual request on 31 .7,97  to f Lnnh13e thc ctse within 

2 months. More than 3 months have since then paased. Such a 

situation and the callous nttitude indIcate, rather coinpells, 

to seek the help of means •vailable under law. It is a coimuon 

knowledge that seekJml the help of law through courts requIra 

on* to spend substtintial amount of money which will have to 

come from salary inmy case. This is no justice. 
I 	 I  

I am approaching you through this D.J. 1ttt, 

as you are the Hed"of Admn.lniat.rattori in tie .tet; •riztrac-

ticafly final uthoi4ity in 	tsionn;kin' involvinr sizc; 

cases. I amreuejtth 17i  you t 	xc?d12e• the 

and ±ake e rcsonab]e and just :tecL;u.0 n the 

I am in the 15th yar of my professi on'l carric 	; e nemL;r 

of 1 983 batch of thdian Poms -r. $ervico. Iy .md 1rirc-,  

officers of myseniidrity have s'ot selection •r''de in all Str.- , teti  

of India. The jeleetion vrade was clue to rno in tio,  year 1. 

This .e rnot been given to me so far. I nn 9till drawint. ,  the 

salary of Deputy Con8rrEtr)r o.' • 	4 fl thu Junior Adrint 

trative (rade thouch 1 have been noatd; rtd ilso workin: 
Conservator of Forests. This ts cusin 11.1 3nri;1 Lus;; nnd 
it is disaorointinia c11 r ,oui  



(2) 
the/granting of 

S e lectilln (rade to  

/
/ 

	

	3. I am Posted 8 6 ConaeAtor of Foi'ests, Northe 	Circle, - 	Kumarghat, 
the charge which I took over in the aftPr'noon on 

1449.97 I fail to under'stafld the reon for keeping me de'j. 
d of the acale d aalar COfl 	

of For 
you to give me appropriate scale of the Conaer'-vator of Fore 	

from the dy of my joiiJj th& poet. 
4. I was on 81udy leave 

from 1 .10.93 to 30.6.97, The study leave aalar'y or the period from 1.10.93 
to 16.3,94, 1.e, 

up to the perjod Of my deputation with the Govey,1,nt of India wa duly id to me. Th salary .for the ba1ace perjJ fro 30.6.97 i atjfl to be Paid to me, I have made 8ever repreaenttjons in thj e ai
-  but the isSue 18 yet to be settled. The delay in 

Paymentis not f1nanjj 1øa to 
• . 'urther, ifl the eventuality, I 

am eompelled to go to 
court, I may please be reimbursed the 

expen805 to be 
in the legal rooe, kind1 look into theissuesstated $bove; 

on and decide each 	
of them at an early date. 

I wouj also like to Uugges tha diacu8sjon wou1d bQ h 	 t a face to face 
erp1aj e1p 	

in revealing the truth and in certajfl po
iz.ts which might otherwise be Soflletje not ea8ily 'liacemible A personal audjenoe with you i 

, 

therefore requeØt0 	I 
with rega5 

Yours 

( 

I 	
-.. 

(Dr.J.PyUdV) ; 

31zriV. Tulajia 	
•. 	 Nort °fFor:ata, 

Chie-10, 
 

Govent of TrF-. 	 . 
• 	

H 
• 	 . 	 ____ 

bvIsonaI Forest O(tIceJ. 
caarch Division, AgaVt&ls 
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It 

No .F .11 (i °)/cFrlc/E3tt/Ior97/59/2 /. 	 . 	.Governnnt of Tripura / 	 Office or the Conservator of Pore3ts, 
Kumar

I 	
ghat. 

D3te:- .......-.... ..-.--...- 	......................... 

he Principal Chief CcIn6e,atQr of iThreots, 

Sub; - rrant of Supor T±rn Pay ]cale of' the  Vator of E'orts, 	 Cone:- 

Sir, 

As per oler No..35(1)GA/e3 
dated 5th August, 1997, of the 	

& Services l)epartmnt Govemet or Tripu ra, I 	8 tranferr.d und POte(j as Coflsertor or Forests, Northe 	Circle, Kurnal'ghet o 
reDtXjtj0 from Central deputa tion/ 	

Leave from the University or Edinburgh 
o.K1 Accor dinLly, I took over th ChQI' 	

of tl(' Connrv.or of Foz'ent on 1/4.QS.97. 

Tho; t';h 1 hie bcu 	 C CJL erV 0 or of O1'OS t but 	t'O1 	oh, r 
myc not b'e 'ivczi Lh bujt of pay equiv(,+ tQ ot1 

01' the Coor\,'tc)r 
	n still getting th 	a1ar3, of 1epu, COisiator 01. 

orcs in Junior Admi.jnjsti.atjve Grcje 

1 Ou1d rEaue3t you o 	
Ttm scale of Pay of Conervat of F orts fro, th dte o 	' teking over the chrp 	

from 14.97 

An eariy actjo1 into 
the matter in req1Jte1. 

. . . 	

Your9 faithfu;.j, 

j Fc> 
Ci r'e] r 	Kuin rrth1:. 

,H. 
OVIsIOnaI Fotost Otflcop, 

Rosefirch DytiIn Anrt3, 



2I 
MOST URGENT 

- 3~A ~ 
	

Reminde r-I 

No.F.11(1O)/CFNCIEStt/For -97/ 
OOe7 rnment of 'Tripur 

0/0 the Cons'v.tor oi I"Orf'ntfl, 
NoithurnCirc1 	KurnhFt. 

,4MNEXURl -4 

1)ite: 
- 

To 
The Principal Chief Conier-  vntor of Foreste, 
Tripura, Anrtala. 

uh:- Promotion to Super Time Pay jcale of the 
Conservator,  of Forests, 

Ref: - Letter No .F .11(10) /CIIC/1stt/'or-97/59l2 
dated 8.11 97 of the Conservator of Forests, 
N orthern Circle, Kunm rghat, Trtpura North. 

Sir, 

Kindly refer to my letter mentioned nbove wherein 

I reouestert for promotion to the iupr Time 5c10 of Pay of 

Conservator or ForestH from the date of my taking over the 
charge of Conserviitor or Foreotc, Northern Circle, Kumarghat. 

I am vet to be promoted and given tht benefit of' Day scale 
of the Conservator or Forests, 

Long tim h. 	plaoseri 3ince I was trRnnferred and 

posted as Conservtor of Foreta, Uorthrn Circle, Kumarghat 

on 14.0F.97. fl1ry In pronoion to t 1ie 3uoer Tirn 3ca1e is 

homperjn my carer and future Dr'ospects; and is cauathg me 

ci net rthtrnctcl ios1'. 

I am writing.you to please cike care of my genuine 
interest3 and arrange for my promotion to Super Time Pay 

Scale of ti-ie Con3r-vator,  Of Forests from the c)ate of my Join-
ing to the oot, i.e, 'with efrect from 1 14th Au;uit, 1997. 

A copy of lttr* dated 18.11 .97, referred ubove, 
is enclosi for t 	jn ,ke of rendy r?fer'cncc. 

.T .  

Yourn fciithfully, 

- On &1P(t. 

; 
(1r.J .P. 'I;i(lav) 

Dv. Ccn%n rVatOi' )i For'eats, 
n '.Iirj(, c. )(i w. 	Hf Vol'P5t8 

f T  a 	tn ( 1. rr; 1 n , 	 uin rg hat . 

C41 

0 tv 1 s lo nal FoFtrt Offlco. 

Rcseatch Divssiofl, Aq8d$1 
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/ Gu vv 	r Tripure 
C rfiC of Lho (ivctwr Lf F.reete 	 I 	A~ N'rtrrr Circle 	uirhot. 

	

I * WW 	 ANiR'URE -4-lo 
Ottei, KuifltVht thc 	) th 3an/  48 

Thw Principed Chief Conrveter of  Foreats 
Trjr,urn :: Airtaio. 

	

$ut ;— Promo tim 	t Super I1,rnr Pey Saaloi of th 
Ceneorvter of rorooto, 

	

F' •- i)LtLLt 	J. n( 

ii)ottr 
dt, 29.12,97 of the 
Nrticrn CIi, KuIn& 	NaLtti Iriure, 

Sir, 

	

Jjth rat 'a- r ej) ce. tt d..cvi, rcjne!iry my prrnotjen 	to Sup 

	

Time P&y 5012 i?  ths Canarvetvr at ri.te, yetr ott 	to 
invited that aetion on the motts*r io yet to be token, ih.  lisle in prernetjn ie OdvOL0O1y Offouting my pro f es si onal eei 
funat.ivnin2 the proent plarso or poetin. 8eujde, it 

i elO.. 

	

net Rkmspeakx fiflLniaj Ieee, 	 \ 
It waulrJ he pertjnant to point out that I em 

eo 

 

	

Cvn Z ervatsr ef Froote, Rinaw 14th Auuet, 1397, ry 	rtifr1, 

	

t5 the Sutr Time Pay Sculo ny be çiven from the date 	f 
joininç the poet i,u', 14th A ugurt, 17  

You are iineip ognin roqueotse to teki newoBosy aetior, 
into the mottor. 

A oriy a-ch of the 
referred ah a ve is an c l o s ed  

	

E.n 	 Vuro frnithruy, 

	

c1i :- 2(.tio) .heLto 	
o 	 rl 

 
1e Ata 	

Sd/.-Ur, J. F .  Yodv) 
£puty Conoervtur of Foreate 

	

- 	
I nCu , Curievrvator uf F 

- Northrr Cjrrm1 
Cpyt0 : -  

1, The 	otrutary to thai Geiat- r,ine.n.t of' Ir.ipcjr, and Servjge Ouji v rtmant, Clvii 900rmterieto, Aort*la, LI.t Tripur, fr tnfurmntj0 	jnd tkiy 
- 	 ort1n ?m hIIi Pr' 

(Or, J. I'. Y&,Jav ) 
tay, Conrervt.vr of 
i/c. Conrorvator & f 1t 

North v tn Cireto 

i Z.L/ 

H. 2dJf 
Otticer. 

Eeioorch OIvion. AcarI.61e.. 	- 

lottore doted 	 sand 	12. 9 -7  

for the Oake Of l'oady tofergro 
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NDE- 	
4I4/)WRE 4:Zi 

4 	 .o..ii(ic) /Jc 	ittfFr7/ j6j.;7o 
7 	 OVTnmcnt Of Tri.pura 

Oifice of the C. rv'tr)r of 
Northern Circ].e, Kimrht, 

Dnted, K1tnrc'hFt, th 	/th June, 1998. 

, so 
The Prin6ip1 Chiof Concrvator of Forests, 
Tripur, Art1t, 

Sub3 Perm1s!on to the Super Time Pay 3oa1e 
at the Conservator of Forc,ats. 

Ref; - This 	It.tr ru. - . 11(1o) /cic/ttt/ 
For'-7/.9/42 it. 3.11 .97 No.L,3Q dt, 29,12.97 

' - 33 -33 't. 31 .1 .98 

\4tth refexce to 4.Jia above rcrcUng tiLy permiion 
to Sur T1 	'i•r cai or 	Contrijator f Forests, your 
attent.ton is once v j_­,ail n Invited that liuipite of 3 1't€r 
earlier no zctic h;3 born tkn O tLt attoz', Th dsiay 
in pro ioic i not fir to me. It io. , dvrociy ffoctI 

• 	rLy px'Qr 	&ttni.1 	ricr 
 

and 	 IT t'Y1etiOfliJc 	Con.ir- 
,• 	vF.tor or Foi'ets, 	1 

It is a Irre it injuticv thnt I  RM  .vork±ng in the 
post of Conarvatorof Forests with all respor1L.tbiljtica 

titfl with It ny oi the Con'z?r" 
Vator of Forest3, Y9uaro anin rcqote1 to tt)r neceary 
a'tion so ':h1kt 
	

an rçLvri th 3c1c? OC r r)nj(-,_rv.-kt.,)r of Forents 
froL!.. 	a1;' r 	j1.niri' 	poit, 	IL. 13.9'7. 

YoLLrci 1'CtkLCU1ly, 

(Ur. J•,P 
flv C.onsirvator 
I/c (onii"rvttor 

('1• H Jrrn ('i.po1c 

YE1av) 
of Foreats 
of Forests 
Kurnkrghtt I 

COpy tot- 	 . 

1 • The 3t'crty, Appontim'r1t 	Serviceti Department, 
(ovrti/ri , n of Tr rui, CirU S'crotriote, Agt 
for Lavour of thforitation and toktng necesaary 
fror hi' 

• 	 • -i 

Conrrvwtor or Foretn, 

c 
• 	 lyIjni FoNst Officef. 

Ree8rh Oivsion, Agaflsl& 
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No0F.11(1O)/C1iC/Es'tt/For93/ 	 t3 
)! Tripurv 

Office or the Concrvntor '' Thretu 
Northm Circle, uL.:.ght 

Dated, Kumarghat, theDeoember, 1993. 

To 
The Princ.tpi fttnZ Conr3tirvtor of ?orettri 
Tripurn, A,çFrta1a. 

P1esue tirvl enclotj,d an aip1icnt.tcn from Dr. 
Jo?0 Yathv, Conservator of Forests, Northern Circle Kuniar- 

ghat, in connecticn with Sfilection Cra, Supr Time Scale, 
etc The d.otoilc are ivc.n in the application form. 

You are rrquostd to ak& necisary action into 

	

'tjemattar at an erl y dafT 	 ' 

Rnolo- As atcted aborc 	 10ur3 faithfully, 

(6 5heti) 

< 

• 	 (Dr0 JP. Yadar) 
• 	Conservator of Forests 

Northern Circic, Kunrbat 

Copy to.-- 

la The Chief Secretary, Government of Tripuri, Arta1a 
for favour of Li formation and neoeasary action plearn. 

2, The Principal Secretary (ForeHts), Govommnt of 
Tripura ,Agartala for favour of information and nec 
3scLry action pl€iiae. 

3. The 8ecretary, Appointment and Servicea Department, 
Qoverirnnt of Tripura, Artn1e for favour of jnf' 
rntion e'id nocsry action 

"2 

Conjcrvator o1 Forecta 
torth'rr Circle, Kunr;h.nt, 

OV 

FoeS( OfflC, 

	

,iu.rch DIvt&io 	Agfict 



/ 
I / The Principal Chief Cervatr of Foriata 

/ 	trirw'e, Agsrtala. 

Through this letter, I would like to bring in youi' 
notice cort*in f met& mgarding Pay Soalee wich ary due to m 
but dentad. At the &aio tb, I would also requwt you to look 

into the matter urgently and help in tuking an Qarly, just and 

fair.decisi.on. The cuu*es or my grievanoes and their eeote 

are given below" 

- - 
(a)Refusal or Selection Oradea !y year of allotment 

in the Indian Fóret Service is 19830. 1 vas due for 3eltiOfl 

Grade of Pay w.e.f. 01.01,1996. But till date the same bs not 
been aUoed to me. Though 1 am worttng an Conservator of Forasti 

(a Super Tixae 8oale Poit) since 140897 I am still drOVU 1 13  

thq 	, alaryof a fleputty Ccnj3ervator or Fore eta in Junior Admiiis 

trativo 	 this .ozmcticn, I have written FOUR 
on 919.97 (a D.O. letter to Chief Soretary, Tripura), 31 al .98 

(to Principal Chief Conaervator of Vorests with copy to .SeoratuX7 

Administrative R.aZore Departmnt) 0  27,6.98 (to Principal Clttet 

Conservator of Forats with copy to the Se3retary, Admni4r*tiV 

Ref orts nep.rtnt) and on 4 99.98 (to the Secretax7, AdminiztVatiV 

Retorteil Department through proper channel). A positive reply wea 

expected in reepc'te to those lnttrs but so for nothing is heard, 

It may ,  be pertintrnt to point out here that both my 

aeiior (Skirt Atul Oupte, 1982 batch) and Untor (fthri Ashok uar 

1984 batch) otiaerw in the Dp'txnt have been allowed leotion 

Grade of P.y w..f. 19 and 1997 rsapeotively. But myuelf fror 

1983 batch has been denied the befteZtt. 

(b) Rofiziffil of Super Tim Seal. of Pay of the Ccua' 
vator of Poreeta! was transferred and posted as Ccwservtor Of 

Forests, Northern Circle, Kurarghat. I am wor1dng In the said 

post ames 111 .8.97. But the benefit of Py 3cele tme not been 

• extended to i. in order to get the promotion to the Super Time 
Scnle of Pay, I have r.quited FOUR tirneti, i.e., on 18.11.97 

(to Principal Chief ConaarvQtor of F0renta), 29912.97 (to Prin' 

• cipal Chief Cciøorvator of Forests), 31 .1 4190  (to Prinoipal Chief 

Conservator of FoTht5 with a copy to the $aoretnry, Appontint 

and Zervicea Department) and 2796.98 (to Principal Chief Conacr 

vator of Fore'stR with o copy to 9cretnry, Appothtment and 

vices Department) but so rr no reapont4e has been rQcoived to my 

letter requ'at3. 

tu. 14 (fCI. 
C) I V I S I ona l Foor,f OlIICt1. 

- 	 açch Qvi5Qfl. AI 

0) 



- 

I repel that donylng tw bnrjt or I,A Yof th 
(rade and thO &zpar Tim Scs.je is denying juiitjc 

to mc. It In 'not 
has udVer8ejy ected e lent*iiy end Phyaiciiy. !3ow or the direct effects rire n)ent1ced holow. 

Finencja110a 
A rough calculation Indicates that the denjal of right Pap 3lea has oaued me, 1098  of nPProx1ate1y 

Mental gcy rd 
£elliuç or £ruatratjs I iQU1d like to be frank hi.r 	ttlUn, the truth. 

Sometimeij
when I 1tin on certain aorjo or;riciQl Job, Nrj brain stops  Xunction ir
1 9 in the middle of working wher th who.€i affji. and inju&tje come to my mind, At tinees, I get up in the middj of night and it Sub 	 the thought oergea into 	 i'

of diapputht1T9flt and he1plcttjsnn, : 'fear of c. 3.x.rtaanent Cl&mzigu to ux?ntal Stti of trty body. 

Adverae iizct on my PhysicIll health  bcu 	oi: rncnta1 

LoaL of parity in 13(eIrvice as my JLMiorfs have ot the 

	

higher Pay oaleu, 	 g  

L085 Of BocijL prect1go, 

3• Uaoua 	I 

trncjgr the Prvvmiling oircuxntnoea it iii an 	r'ne requeat to you that 
p1oa look into the matter and 1ak a immedjete 

neceasa action to ttj 	the grie 
abo 	 vano and the effects indi*td ve. In oer to minjaj 	the ef facts of  jr1justice, the tollowjy acticri uuiy kifldjy btike.. 

(c) Grt of S1coti 	Grd of Py w..'f, 1.1.1996, 
(b) 

 

Promoticn to the Jupr Time3c1e of Lay of 
th c -orvator of Forats w,,t. 114,8,97 	from the dctc 01' char 	Corul& 'fator of Iorc'L8, North 	Cirol, 	riPgh8t, 

(e)UP Vic- 108Fj j Of rajr with thterc-nt 	 tc Th:t of 'F'.F 	1pc>1k, 

Otvcsorif Forest 0f1101*. 



It is dUficult to fil-I(I the'  t4xnat riton() for not 
al1owjn t-P th  bnpf it ;oV Nty 	tli; timl nl,w for not x'pdthg, 
PoitiVc-ly or 	 y 1rttert3. I Cnrt only gILeH8 To my 
mind, it could b the ca'zo of dijplth(ry 

1)roof?adjJlL; tigttirint F 
thhbldbi or 	 of pay for a prioc1 

of two yPr2. I did riot 'accept the qroflg puniaiirnnt and X have  
beeKrefusing the chargos hrourTht out iaint rw all ing thi 
deode long process of har, ssrnnt. In o, it it 'iw thr reajon, 
then it may be clarified that the caSe in firntlly scttled flow. The *aid order of PUfliJUflt or thP GOvrnint of Tripura h"38 been set a.ida by the ?ridnt vid °' 22044/I/98W dtci 3.11.98, 
Oovernmet of Iudn, L?Unhifzry of fvirairt .inci. 	rw Daihi (copy enQloied). 

59 In view of th abov. oircwDz3tu1ce(3, it i ono 
aarnoatly recUosted to take nec 	Rcto irnmdisty 	rq auothd in para.3 abovtj 

rclot. As ztatQd above 	
Yours 

(3 Sheet) 

(Dr. J,P. )adav) 
I 	 Deputy Conservator of Forcctj 

Ifl"tharge Conaervitor of 
I 	 Northor1i Circle, lcumarghat 

COpy tot. 

The (Thief Sccretrwy, Goveryrnt of Tripur, Agartcila for 
favour of iflforiatjon 2nd necsaay action 

The Princip' Secretriry (Forettj), Government of Tripuri for favour •? 	ormtic 	C(8try aOUOi pleaso  
39 SPcrtary Aj)ojrtnt and 	 DapMrtrnent, aov .of iripura,' Agtirta for f*vour of ne ornt1rn 	44r action p1eie 	 Rncl 

, L1 	tIorthcii Cic 	}(umarht. 

Qvsonai Forest OtticeL 

Research DvisIon Agr141 

........................... 



- T 	 u ri TRIPU  RA 
1EIJEftAL AD1I1.I5TR.[TiL1J .JEPThE1JT 

	

( I 	IrEL & TR.AI'iiN 	) 

01r.36(1)—GW97 t 	 Dated, Jrt dla, che/Nd 	1999 

NOTIFITIOJ 

In the interest of public service, the Governor is pLosed to 

order transfer ancpq8ng of the following IFS DFficer. to te ploce and ..  

the post as noted stinst them with immedite effect and unLil Further 

orders :- 

Shri S. Tuluk1ai, F$ 	Deputy COnservator of fldncjing DLiector, 

Ft)rrts(HQ) & Jotnt 	T.k P,L, Ltd0, 

5ccretry,Forc..sts, 	POoro 1- On 

Tripura,AgHrtaic. 	depu,t.-ofl. 

5hri J. P. Yàdav,. fFS 	In— chrge Cnservtor In—cargc Cor;serv. 

• 	 . 

 

of Forests,Northern 	tor of FOrsts 

Girc1e, gumarghrt. 	Social Foestry 

- 	. 	

ADi1ita-. 	 - 

Shri A. KLimur,...IFS' 	 fanaging Director, 	In—c'aqe, 	n-V 
I R.P.0 Ltd , 	 aLol 0 FrestL 

•kj.ertala. 	 iorthern Cirte. 
Kum....'yh 	. 

2. 	The Governoj 18 furth'r pleased to order th,t Sin A S 

IFS, Lianaging O1reeor, TFL'C Ltd., Agartai.0 is relieved from hc ddd.j.t . 

cherce of 	-eatpr of rrcst 0), Tripuro and Shri.  5.K, Nnd€3y, I .Jç 

•...  
Deputy 	ns.erYtQr ;9- •r,Presta, Planing . 0ev elopmont, Tripura will ho.id 

Uie charge of 0ty tbfl%srv8tor of Forests (H.,) and joint Secret. ry, 
~ l 

Forests, TripurL, i.r qthit1Ofl, wth imcndstu effect nd unLiJ. f'iithe 

orders. 	
. I 

By order of the Governor, 

/ 
KT05 pt 

Under Secretry to tho 
Government of Iripurb. 	•y 

En--p-I 

Copy to :- 

1, dijef Secretory, Tjrpura, • gartulo. 

Pnincijel 5crtr' to Governor, Tripurc,jbhciVt.ifl, r'dCra 1 0 

5ccret ry .tOjN.ntCr, Tripurei, gortaia. 

Tripure. Agrtolo. 

,,• /\RFL2i/ 

lI)2_OUO. 
OlVtçiønl Foet Offloe, 

Hoach Div'Sofl. Aqnrt66 

cirtd . . 	
• 

I' 



• 	.- 	 : 

. 	\ 

5 • 	All Prihcip1 	etr,es/ 5ecr€tri os, Tripurc, •.AgFrt.L;, 
6.. 	Accountont ..Ger);e it(.i, . E), Iripu), 
7. 	PrLnclpz). Qef:..,DDnsxvctor of Forests, Tripurr. t  flcrt.L, 0. 	F'Lncnce( astt/Forest L)eccrtnent, Tr1pur,  
9A 	Corservtorof. -F'drests'i West,rn ci.rcle/Northern Drc.i/uthorn ircl 

.f 
10.. Cznserytor.,ay..4ure$t$ , SOcici. Forestry, •kjartale. 
114 rcr;in 	irecto± T,R,p .G/T.F.0.P .C. Lt.cL, Ag ortr!1c,, 
12. GJnscrvtor 6 F.'Fbrets4Hc1)/rservUt)r of FOrc5ts(Pj flflinç)  13, r)nger, Govt, 	igrt1r for )ub1ictjn. 
14., Trcsu1'y Officar, 	 Treasury lo .1 c I 

Officers Conácrnd 
Personcl files/GuorU filu, 

5 	
• 

P ye N' 

	

( U K D- 	up 	) 
Under Sccrc.trry ft. Inc 
Government of1ri,u.,. 

.5 	
S S : . 	 • 	 0 	 • 	 • 

. 	. 
0 

I 	 . 	 - 

S 

•. ....... . 	
0 	 ...... 



'Q 
- 	

. 	 Dr I P Yadav 

/ 	- 4 •, ('un at o, of Vore.sts (Soctal Fu;cirv
IV 
 "I 

(orHia l3asii, P 0 Kutijabaii

10  ,Auariala 

Slii:i ItiIhid;is 	 I I" July 

• ..Lsh to Iflvjft your kind atten(jo,i lo a fang pending 
ISSUe of my promotion to the level of' 

onse'ator of Forests I belorip to 1983 batch of Indit, Forest Service 
1 have been xorking, 

 as Conseator of Foret5 since 14 08 1997 as a regular Conservator of Forests 
.\ohei Circle. Kumarhat and now 

as Conscraror oI'Forcsts Soca1 Foret' .'uanala 
since 05-Oo-q Though I have looked aer the full IlcdL'ed duties of Conservator of' 
Forests and a Cadre post of CF 

has also existed duiig the relevant period, but I have not 
been promoted to the grade of Conservator of Forests. 

In this connection I have represented a(k-t 	
1 have also apprised 

ourjf abor i(person But so far the promotion has not been given to mc inspire of 

my "orkin anst the posts of Conser'ator of Forests and the existence of a vacancY 
The reason for not oing me promotjo;i is not clear. I feel it is a inequal 
treatment to me. It may be mentioned that Officers of 

1983 
batch inn injustice and 

IPS in the State has already been promoted lone ago. 1 am totally lJstrated and th ua 
is sittion has adverse effect on my \vorkjn2 and personal 1i1, 

Sir. You beinu the head of the bureaucra\ and 
All !ndi Services should Consider my 

IOSUPTithe Scale 14 08.1997 i e., the date of my work in as Conseator of Forests on an urgent basis so that I can regain my confidence in the system 
and dische my duties as member ofthe Indian Forest Service 

An 
eiv aclion may kindly be take,, ou my case 

\Vijh kind re,iards 

Shri V Tuihidas 

'Chief Secretar, 

Government o:Tnpura 
Agartala 

Yours sincerely 

(Dr J f.) Yadav) 

AILeT4i' 
c9 

f IL 
DiviSional Forest Offi€p, 

ReRrch Division, Agittül. 
/ 

/ 
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	 fri\it'll)( URE- 4-fe- 

rhe Chief Secretary 
;O\CJl1l11CII( ulitiptira 
\ artuia 

.'\ltcntiol1: Shn l.( .\I Redd'. .•\&idituiiiI SceIct1i\ to the (o etilinctil ot Iripura) 

Subject: AppoirHment to SUt 	flmc Scalc of P 	of the Consei -vator of I'orests 

Sir. 

The Government of Tripura has promoted inc to the Super Time Scale of Pay of ,  
the Conservator of Forests (Rs. 16400-450-20000) vide Notification No. F.2(10)-
GA(P&T)/93 dated 18-1 1-1999 of the General Administration (Personnel & 
i'raining) Department (copy enclosed as Annexure I, for the sake of ready 
reference). The date of appointment to the Super Time Scale is efiective from 18- f 

I. 11-1999. i.e.. the date of issue of tle said Notification 

I am ireatIv shocked to find that tile j5romotion has been 	tivcii the effect from 18- 
 1-1999. The Government and the Forest, Department know it vrv well that I am 

working as Conservator of Forcsts (CF) \v.e.i 14-08-1997 on a regular basis in a 
substantive vacancy against a cadre post in the Super Time Scaleof Pay of CF of 
Indian Forest Service (IFS) in Triptira State. I have claimed for giving the scale on 
several occasions and on getting ptrsonal audience, you assured me of taking care 
of mv service interests. I am aggriàvd and dismayed with the Notification of. 18- 
11 -1999.   which amounts to misearHaze of justice. It is discriminatory and against 
natural .Iusdcc in 1iht of the 1ollowin 	facts: a 

" 

Because I was posted as CF. Northern Circle. Kumarghai vide Notification No. 
F.350 6)/GA/88 	dated 	05-08-1997 	of 	the 	General 	Administration 	(P&T) 
Department (then Appoinimemit and 	Services Department), Government of 
'Iripura. 	I 	joined the post on4-,O8- 1 997 and thereafter held 	it upto 31-05- 
1999, Since 01-09-1999 on transfer \idc Noti hcation No. F,33( I )-GA/97 dated 
18-05-1999 (copy enclosed as 	\nncxurc 11. for the sake of ready reference). I 
am holding the post of CF. Social forestry. Agartala. My posting as CFs was 
neither ad hoc nor a stop gmp arangement against a leave vacancy. I was 
posted to the cadre posts as a cadre officer as per Rule 8 of the IFS (Cadre) 
Rules. 1966. 1 also worked with'iull duties of' the posts on a regular basis. 

!3ccause at the time of' 'my posLng as CF, there existed vacancies in Cr cadre 
posts. The. Government did not have any intention to keep these posts vacant or 
held in abeyance as is 61ear fi-orri the fact that it did not obtain the approval of 
the Central Government as required as per Rule 10 oF IFS (Cadre) Rules, 1966 

I 
DivistOfl& Forest OfflcaJ. 

:neearch Divitin, ,ø1*L.. 

! 	I 

-1•................. . 	 -. 



-- 

periods cxCccd111g s Ix Iii)flhl1' 	and (lCh\ 	It Is nh\N)u¼; I 	Im  
I 	as ('F Social l'restrv 

was on a regular has is. 

i. 	1 
Iceause according to Rule 8 of 115 Cadrc) Rules, 1968.   aiiv member of the 
Service appointed to hold a post spec lied in Schedule Ill shall, for so lot ig as 
he holds the post, be entitled to draw the pay indicted !br (he post in the said 
schedule. The posts of the CFs that I held are speci fied in Schedule [11. lnspie 
of (lie liei that 1 held the posts and per rmed the fiill-11eded job of ('Jr On a 
regular hais: 1 W dnid the ôf'CF in viokition of' the Rule 8 ci' IFS 
(Cadre) Rules, 1968. There are clear court rulings in this regard that it' an 
offlcer holds a post for which a definite scale olpay is prcscrihcd. he catinot he 
awarded a lower scale (D.N. Sharma v. State of H.P. 1973(2) Services 
Rcprter 595: 1973 All India Services Liw Journal 858). 

4. Because I was eligible and voi'kin against the IFS cadre posts, I claimed for 

promotion to the Super Time. .Scale on several occasions (copies of my 

representations are enclosed as Annexures 111, IV, V. VI, Vi!, VII! and 1X, for 
the sake of ready reference). As per the established convention, though an 

4 . Officer can not claim promotion as a matter of right, the appropriate authority 
is bound to consider the genuine claim of a person entitled fbi' promotioti. Non-
consideration of a genuine claim of an employee, otherwise quaIl fled for 
consideration vitiates the exercise of'jurisdictjoji in the matter and subjects the 
action 10 the scrutiny o[ the Court its t is clear from the ruling in the case of 
Anil Chand v. State of Orissa, All india Repoter 1970 Orissa 19 and B. 

. Chandragupta v. Chairman. Post and i'clegraph Board. 1970 Services Law 

IJ

Reporter. 

. Because the State Govenimcnt has acted in a biased mannei' while issuing he 

Notification dated 181 1-1999 as my senior Shri Atul K. Gupta (MT-82) was 

promoted to CF from the date ol' his holding the cHrge of CF, whereas I, being 

in a similar position, have been denied the benefit of CF Scale for as long as 2 

years 3 months and 4 days. Moreover. I have been equated with my junior Shri 

Ashok Kumar (MT-34). This act of' the Government is cJiscriminaio on two 
I ' accounts. One, I have been denied the Cl; Scale like my Senior; tWO. 1 have 

been equated with a junior officer in an arbitrary manrìcr. it is strange that 
duration of working in the post of' çì: Scale was not taken into account at all. 

6. Because .withholding promotion amounts to penalty and arbitrary deferment of' 
promotion to an arbitrary date afler 2 years 3 months and 4 days is in tact 
punishment as clearly stated in (he court ruling in the case of N. Srinath v. 
State oI'Mysore. 1973 All India Scrvices.Law Journal 41:1972 SLR 449. Due 

to arbitrary and unjust Government Notification. I not only sufft'red mental 

c'k 

Forest OflIcI 
Romarcil DIvton, Ag*V1*I. 

H 

, i .  

3. 



z "H-1 011V  arid IO 	of f)ICs(i u,  C but alsu it has carised 111C lituce 1111allckil loss, vhjcii 

	

a'acts the provisions of Article 	I I ol the (ulisnuitroit. i\ w ell estabhshed 
prop sit 

 
III 	ot eilIuiccahilit\ 	ohscl ice condition is that 

promotion earl never be claimed as a iiiatter of rihit but at the same tune, he 
coiistitritional principle uIeqlialit\ eirIiriiied iii Articles H and 10 Icquires that 
\s here occasion UFISCS for c t.'ider:riiuii oh a claim oh proniotroit than the 
eriiplovec is en titled to be considered on merit. I he pOVv er to kecp such 
consideration ill abeyaiicc UI' to floSipolle actual grant of promotion which 
might otherwise he available to a person is it power which curtaik the right and 
he COflSti(Ut ioiial; protection tliere.if appeztai ii ing to the ios i ( 1(411 of' a pu bI ic 

servant (13. Chandragupta v (liaimniaii. P&T l3ourd. 1970 Services Law 
Reporter 284). 

7. Because there is no bar in givII)LY rite promotion from retrospective died and it 
has been clearly decided in court of law that if the Promotion of an employee 
has been deferred because of the pendency of' the (liSciplinary enquiry against 
him, then on exoneration the base l'or promotion to the higher post v.e.f. the 
date when his promotion fell due has to he reconsidered. (O.P. Gupta v. 
Municipal Corporation of Delhi. 1977(2) Services Law Reporter 850). 
Pendencv of a disciplinary proceeding can not he made ground. for deferring 
the consideration of' the case of an employee for promotion (B. George v. I.G. 
Police. 1973 2-Ser Ser'ices Law Reporter 131). 

In VICW of the above, my claim to the Super Time Scale of Pay of CF from 14-08-
1997. i.e.. the date from which I am continuously holding the posts of the 
Conser\ ators of Forests, is genuine. justified and in accordance with the various 
court rulings in this regard. I would,Ithcreft)rc. request you to reconsider my case 
and arrange W issue a revised Noti ficition giving it cffct from I 408- 1997. 1 shall 
remain grateful for your kind consideration and justice. An action into the matter 
is solicited. 

\Vith kind regards, 

Yours l'aithifully, 

I 	 (Dr. J.P.Yadav) 

	

I 	Conservator of J'orests, Social Forestry 
O/o (he Principal Chief' Conservator Of Forests 

• 	 , 	 . 	Tripura, Agartala 
I 	 S 

Cop)*-  to the Principal Chief' 	iservator of' Forests, 'f'ripura. 
• 	

c• 

" 	A 

LeeAI 
L 

Lu. 2'O', 

DtvslOnal Forest Of tt. 
I 	

. Roaiuch Dlyislon, A&?tI$. 

71 
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GQV114MENT OF TRIP URP 
AONTMEtT E $RVICES DEP/T1 

NOJ.1O5)GW82 ; 9-C,  'Tui;~e. 9'  7, 

NOTIFICATION 
- --.-- 

In the intersit of pub1 aervice tfie Gov o rnor 

is p1sasd to Qrc1u 	oflowz 

	

0••, • 	

•. 	 o .  
(1) Ofl'. rep4tri.atibr. 	Centra1 Depukation/ 

St4'.Lcave from 	K,,$hri. .J(.Gpta,'IFS 
(r: , 2) £3appointedto the poat of Corscr-  ( . 	 . • 	— i_______- 	. 
vator ct }'orsin the ct)e'of Rs,.45O9.570O/-. 

p •,. 	., 

and 1 ptod 	nsarv3tor ot Porosta, 

c1trnctrc14uth1i.pur 	£h..r Ja1bAa1 

- 

ii) Si 

S4 Lrc1Uc1ajpur is trnferred.•. &: 

posted as Consorv Ator . ,of VorQqts in th.Ojfice 

of the PCCF,•Tri.pw with effect frorn:thu data 

	

L 	 .•. 	 . 	 . 

he takes övo' 	thA..iirthor .order. 

2 0  - Chargu hridin over and tking over }a11 be 

çrnplotcd by 20th June 1997 1atest 

By ardor of the Governor 1  

- - 	 D.i3ttacharya ) /Y
6716 

 
- 	 . 	 Un.er Secretiry '.o the C  

• 	 Govornrnmt of Tripura. 

Copy to 

Chiot 
Chicf &ocretiry,11anipur.Irnpha1. 

3 	Specii1 3rutry to (overnor j  1 ri1r,RajJhava 
Aarta1a. 

4. 	Secretary to Chif 	itor,Trir.t1a 
5., 	Of f ice of/tha Deputy Chief 

coAci 	p/2. 

cø•  
(JL 2J3 	r 

- 

I 
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d3
- 	 - 

pagu-2 

Offices of all 
Prino±plSocrot0ry/a11Comrnisionr8/ 
all Sccrctiri,Tripura, 

B. 	Socretary,Govorriment of Ind±a,Mlrdstry of 
Env1rorncrt. & Forests, PLuiayavaran L3havan,C.G80 1  
Cornplox,L,odi ROad,NOW Dolhi-110003. 

0. 	Forest D4rtrnent/Fin -1nco (Est.Branh)Ipartkhnt, 
Tr.ipura. 

10.- . 	Principal Chief Consorvator of Forosts,Tripura, 
Agartala, 	 . 	. 
Conrvator of oro3ti,Southern CircUdaipurf 
WcstornC.irdJ,Agartla. 
ccountant..9oral(AGE),Tripura,.gar.ta1a. 

Treasury OfficorAgart1a,iost .ripr.aJ 
5outh Tripura, tfdaipur, 

14 	Manager 1 00vt. Pros,Agartá1a for publi'cation. 
154 	Shri 2..K,Qupta,IFS.C/ P.C.C.F,Tripura. 

of FQrosts, 
SouthonCir1,UthJ.pur' 	t .• 
Pc-rsonL1 Fib. 	 . 
Guard File. 	 . 

D.Bhattachya ) / /. j--- 
Under Secretary to the 
Coy r nxn n t of Tr ipur a. 

• 

H iO 
OvsIoniI Fo?e8? Otte. 
%Oarci1 Dvisoa Art&.a 

51 s an t 3,7 / 
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IN THE CENTAA1. ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH::: GUWAHATI 

p,N407 OF 2000 
Shri Jagadish Prasad Yadav 

I 	 APPLiQNL(  

-vs- - 
Union of India India and Others 

. .. ............ ....RESPONDENTS. 

- AND - 

INTHE MATTER OF: 

Written Statement submitted for and on behalf of 

the Respondent Nos. 1. 2,3 and 4 to the 

application filed by the Applicant in O.A. 407 of 

2000. 

The humbte Respondents beq to submit the Written Statement as foflows: 

That with regard to the statements made in paragraph 1 of the 

appIicaton, the answering Respondents state that the position as far as they are - 

concerned will be explained in the subsequent/below given paragraphs. 

That with regard to the statements made in paragraph 2 of the 

application, the jurisdiction of the Hon'ble Tribunal is not disputed. 

That with regard to the statements made in paragraph 3 of the 

application, the Respondents have no comments to offer and the Hon'ble Tribunal shall 

decide the same. 

That the contention of the applicant made in Paragraph 4.2 of the - - 

application is admitted and the Respondents state that the applicant was a direct 

recruit IFS Officer of 1983 batch and was allocated Manipur-Tripura Joint Cadre in 

Tripura Part. He is now holding the post of Conservator of Forests (SF) in the Office of 

the Principal Chief Conservator of Forests, Tripura. 

Contd .......... pg/2. 



That with regard to the statements made in Paragraph 4.3 of the 

application, it is admitted that the applicant was appointed to the Indian Forest Service 

vide Government of India Ministry of Environment Er Forests, Department of Personnel 

A.R.Notification dated 2041983 on the result of the IFS Examination, 1982. 

That the Respondents admit the contention of the applicant made in 

paragraph 4.4 of the application as much as they are borne on record. 

That with regard to the statements made in Paragraph 4.6 of the 

application, the Respondents state that in pursuance of Government Order VIDE 

notification dated 5 1  August, 1997 the applicant, Shri J.R.Yadav, IFS (MI: 83) Deputy 

Conservator of Forests, Tripura, on repatriation from Central Deputation/Study Leave 

fro U.K. was posted on transfer (but not appointed) in the Northern Circle, Kurnarghat 

vice Shri A.K.Singh, IFS (MI: 81) Conservator of Forests, Northern Circle, Kumerghat 

transferred. That in the said Order it was also stated that the applicant would hold the 

charge of Conservator of Forests, Northern Circle, Kumarghet in addition. 

A copy of the aforesaid Notification dated 6-8-1997 is annexed herewith 

and marked as ANNEXURE - A. 

That with regard to the statements made in Paragraph 4.6 of the 

application, the Respondents state that the applicant, Shri J.P.Yadav, IFS (MT: 83) 

Deputy Conservator of Forests, Tripura under the Forests Department was transferred 

vide Notification dated 618,97 and posted to hold the charge of Conservator of Forests. 

Northern Circle, Kumarghat in addition vice Shri A.K.Singh, IFS (MI: 81) Conservator of-

Forests. Northern Circle, Kumarghat transferred to Agartala. It is apparent from the 

said transfer order, that the applicant in addition shall also hold the charge of 

Conservator of Forests, Northern Circle, Kumarghet. Therefore it is clear that the 

applicant performed his duties as Deputy Conservator of Forests with additional 

\ charge of Conservator of Forests, Northern Circle. Kurnarght at that relevant period up 

to 3046- 1999. Thereafter the applicant was further transferred to Agartela as 

In-Charge Conservator of Forests (SF) in the Office of the Principal Chiej4onservator of 

Forests, Tripura. 

That as regard the statements made in Paragraph 4.7 of the application, 

the Respondents state that as per the IFS Cadre Schedule Fourth Amendment 

Regulation, 1995, there are 6 (five) posts of Conservator of Forests in the Scale of 

Rs. 16,400/- to Ra. 20,000/- (Supertime Scale). That out of the said five posts, 3 (three) 

Contd ... ... ...pgI3. 
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posts are Territorial i.e. (I) Conservator of Forests Western Circle; (ii) Conservator of 

Forests Southern Circle; (iii) Conservator of Forests Northern Circle and one for 

Conservator of Forests, Development & Planning and the other for Conservator of 

Forests, Social Forestry. That when Shri Yadev took over the charge of Conservator of 

Forests, Northern Circle, Kumarghat, he was holding the Senior Time Scale of Deputy 

Conservator of Forests Rank i.e. Rs. 10,000/- to Rs. 15.200/-. That the Applicant was 

just ordered to take over the charge of the posts of Conservator of Forests, Northern 

Circle, Kumarghat vice Shri A.K.Singh, Conservator of Forests, Northern Circle, 

Kumarghet transferred. Therefore the contention of the Applicant that at the time 

when he took over the charge of Conservator of Forests, Northern Circle, Kumarghat 

he was in the pay scale of DCF in the Selection Grade of pay i.e. As. 14,300/- to 

Rs.18,300/--and that he functioned as Conservator of Forests in an independent 

capacity with full duties, responsibilities and status of the post is totally incorrect. That 

the Applicant was granted Selection Grade Scale of Rs.14,300/- to As. 18,300/- w.e.f. 

01-01-1996 vide Government Order No. F.10 (5)-GA (P&T)179(L) dated Vmay 1999 

after maintaining the relevant guideline issued by the Government of lndit That the 

Applicant Shri J.P.Yedav, IFS (MT) DCF was just ordered to hold the charge of 

Conservator of Forests, Northern Circle. Kumarghat in addition vice Shn A.K.Singh 

Conservator of Forests, Northern Circle, Kumarghat transferred. 

Copies of the Notification dated 41  July 4issued  by the Government 

of India, Ministry of Personnel, P.G. & Pension, Department of Personnel 

& Training consisting the Indian Forest Service (fixation of cadre 

strength) Fourth Amendment Regulation 1996 and the State 

Government Order dated 31  May 1999 are annced herewith and 

ma*ed as ANNEXURE - B & C respectively. 

10) 	That the answering Respondents deny the correctness of the 

statements made in Paragraph 4.8 of the Application. That the Applicant was never 

been appointed/promoted to the IFS Supertime Scale pest of Conservator of Forests 

under the Government of Tnpura. That on repatriation from Central Deputation/study 

leaves from U.K.,. the Applicant Shri Yadav, DCF, Tnpura was just ordered to hold the 

charge of Conservator of Forests, Northern Circle, Kumarghat in addition vice Shri 

A.K.Singh, the then Conservator of Forests, Northern Circle, Kumariat transferred. It 

is pertinent to mention herein that there is Government of India Guideline regarding the 

manner of computation towards eligibility for appointment of IFS Officer to the Senior 

Time Scale / Junior Administrative Grade / Selection Grade and on the basis of the said 
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Guideline, the Açplicant Shri J.P.Yadav, IFS, DCF Tripure was promoted to the post of 

Conservator of Forests in the Supertime Scale of As. 14,4000/- - Rs. 20,000/- w.e.f. 

18-11-1989 vide Notification No. F.2 (18)-GA (P&T)i93 dated 18-11-1999. 

C pies of the Communication dated 27th April 1987 issued by the 

Government of India, Ministry of Personnel P.G. & Pension, Department 

of '  Personnel & Training regarding the manner of computation towards - 

eligibUity for appointment of IFS Officer to the Senior Time Scale/Junior 

Administrative Grade I Selection Grade and the State Government Order 

dted 181 November 1999 are annexed herewith and marked as 

ANNEXURE - D & f respectively. 

That with regard to the statements made in Paragraphs 49 to 4.12 of 

the Application., theRespondents state that the Applicant Shri J.P.Yedav. IFS (MT: 83). 

Deputy Conservator of Forests who was holding the charge of Conservator of Forests, 

Northern Circle) Kumarghat was transferred as In-Charge Conservator of Forests (Social 

Forestry) in the Office of the Principal Chief Conservator of Forests, Tripura vide 

GA (P&T) Depaitment Notification No. F. 38(1)-GAJ97 dated 18-5-1999. That the State 

Government, on the basis of the Guidelineissued by the Forest Ministry, Government 

of India and after considering the seniority and merit of the eligible Officer (i.e. 3 

Officers nam4 Shri Sanatan Talukdar, IFS (MT: 81). Shri J.P.Yadav, IFS (MI: 83) and 

Shri Ashok Ku)nar. IFS (MT: 84)1 and the Committee found them fir for promotion to 

the Supertime Scale for appointment as Conservator of Forests in the Scale of pay of 

Rs. 16,400/ - R. 20,000/-. That the Screening Committee of the State decide that Shri 

J. P.Yedav and Shri Ashok Kumar may be given Supertime Scale post of Conservator of 

Forests from the date of issuing the order in the existing vacancy. That in view of the 

above the date of promotion of the Applicant to the post of Conservator of Forests vide 

Notification No. F.2 (18)-GA (P&T),93 dated 18-11-1999 is correct. 

A copy of the Notification dated 18th  May 1999 issued by the State 

Government is annexed herewith and marked as ANNEXURE - 

That with regard to the statements made in Paragraphs 4.13 of the 

Application, the 'Respondents state that the Applicant Shn J.P.Vadav, IFS (MI: 83), 

Deputy Conservator of Forests has been promoted to the Supertime ScaIe post of 

Conservator of Forests, Tripura in due course complying all the necessary formalities 

such as Government of India Guidelines etc. Therefore, further correction of the 

promotion order by the Government giving retrospective effect from 14-8-1997 as 

prayed by the Applicant does not arise. 
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That the answering Respondents deny the correctness of the 

statements made in Paragraph 4.14 of the Application and states that the Government 

in the General Administration (Personnel & Training) Department after maintaining all 

formalities and following the necessary Guideline issued by the Government of India, 

Ministry of Environments and Forests has promoted the Applicant to the Supertime 

Scale post of Conservator of Forests, Tripura w.e.f. 18-11-1999 vide Notification No. 

F.2 (18-GA (P&T)/93 dated 18-11-1999. 

That as regards the grounds taken in Paragraph 5 of the application the 

answering Respondents state and submit that those are not tenable in law as well as 

in facts and circumstances of the instant case. The answering Respondents submit 

that the applicant is not entitled to the relief prayed for in the Original Application. 

That as regards the relief sought for in Paragraph 8 of the application, 

the answering Respondents submit that in vii of the facts and circumstances stated 

above, the applicant is not entitled to any relief prayed for and as such the application 

is liable to be dismissed. 

VERIFICATION 

I, Shri Rabisankar Bhattacharya, Son of Radhika Mohan Bhattacharjee, 

Liaison Officer, Government of Tnpura, TripuraBhavan, Guwahati do hereby verify that 

the statements/made in paragraphs 1 TO 14 of the Wntten Statement are true to my 

knowledge, Iformation and belief derived from the rdeant records and the rests are 

my humblesubmission before this Hon'ble Tribunal and I sign this verification on this 

the 11th day March, 2002. 

I 

/
SIGNATURE 

LIafs.n Officer, 
of Tripura, Tripura Bhawan 

- Gawaliati-28 



• 	 A 
I 

	

OF TIPURJ 	 V 	 •, 
APPOINT1.1;T & SRVICES ETMEI 

Dt rl,Agalo thegust,19970 

NO TIFICATION 

In th itj- 	of public service, 	Govorn>r is 

	

p1a5 	
to order trrifr zc1 pust.tng Of the following 	Offic; 

• 	 With'unedjat 	ffct and untfl further Oc1rs;- 	 - 

(1) On rpatrjj(;fl 
from Centr1 

LeQve from U.K. ,Shri J.P.YaV IFS (MT.83 . 

Dputy Conscit.r 62 Porests is tr sforre(j 

POsted in the Northern Circ1c,Jart 
V!Cc • 	 ; 	

Shri A.KbSingh,IP3(T:Bl) C,)ns(-,ry 	of Fc'r:sts, 

.Sri (ZV 
will also hold the ch;,-IrgO of Conservator 02 icrc,;t, 
Northenj Circle, uarght in addition, 

Shri A.K.SinghIFS ( IT: 81 ).Cons€ator of Forost 
Northrr Circ1,1trgt is transferred an(2 I ., 	 • 	

ios 	in th o2fi 	of the Principal Chief 
• Conservator of Forests 	rt1a 

(iii)siiri J.P.YadV FS will move fir3t to e1easc 
• 	Shri A.K.SinghXFS 

( AO,Roy 
ersccrctryt) th 

verc.nt of Tpura. 
Cooy to :- 

14 	 chjef 
2. 	

SpecialSecrctry to. Govecrj Bhavkgari 
Secreta to Chief 	 .tI 

Deput 
4. 	 y inister T Offj of th 	 chief S. 	

Minister of 	StiTripuraAgara 
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1GOiG/E/9 Li_IWJ( I I )tk 
(Jcr1c'i t c'i 

of Pcrscncl,PG. $k Pcnsions 
tnmt of crscm ci & Trnining 

jcuQ 

floThi, thG Lth July; 1995, 

i ft TII ci\ TION 

GSRNo ...... In cxcrcisc of thc •Owcr's anicrrcd by sub-scctj'n 
Sccticn 3 of thc All Inca Scrvicc Act, 1951(61 of 1951), rcacL wlth ruic L of thc L tLan fbrcst Scrvicc (idrc.) Rilc-s, 

1966 2  tho Ccbtml CCvCrIUC 	, 1 flsuiation4th th Cc.vcrnmts of I4ilnur •m 	ipux,hcrcby nos foliowflg. rctions 	rthcr 	ocl th Laciicua Fbrcst.Scrvicc( fixation 
O±cacirc strmgth caulati'ns 	 nam 	: 

i) 

 

21cc r ulaticn I:ay bc. callod thd Indion 
rc.st  6rrvicC. (fixation of 'cadra strrngth) 

• 	

0 	 •flurth \cac:cnt Rc lations 1995 

(2) Uici s1113 	in 	£crcc on tho data of 
Thc•ir Publication in tho official azatt 

2. 	
In tlic 3diiij to th0 Inci Ircst Sorvico( fitj of 	

drc Strc, Rc.latjs, 1966, for tho hoading 1nip 
Tripum nd thc trcs Occurg thcrc undc.r c follong shall b substitutccl,i 	c1y : - 

ftiTiIPUR_• 	TUj 

1 
 Tripura ty posts uncr tho COvnt of, Dimipür id 

54. iIcr Duty. I1)OSts in tho 	 C. CovcrnJcn (Nanipur) 
of Qilof cr1 scrvrttor' of ircsts 	 2 Oflrvatcr' 0 P' rc3ts ( Torritorial) 	 2 of forc3ts (Ilruartcr) 	

1 Gnscrvatnr of Fcrc:;to FUn cii-nnl) 	 1 •Cr,n 	th r of 	rct 	r cia]. F rc .;try) 	 1 'Poputy cOnCirVatOr 
cf ircsts( Tcrritoril) i (outJicin Divu. Tc 	npi, \'c$tcm 1)iwi , Jiriban, Contra! , FC.1 s - t c. P. ,  i C. ' r - d i 	i cuba1, Bish pur) 	9 Dpty nscrvar of 	1stsRcsourcc $ur.vcy Dirn) I 

Dcputy 0 ' 	
rwbcr c Forcsts( 'idi1f l'lcadquatcrs &Jtanipu1s ZOOlCrjl Park1 	

1.. 0 	
DcuL Q'1c1vator of Fcrcsts(bjng P].) 	 2 

P/2 

0 
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•" 

Dcpty Onsc•rwtcr of Fbrcsts(Sr)cj1 Fbrcstry 

Dcputy nscrvntor of Fbrcst (;3cil nsctjon) 

of 	s  ts  (?i1d Life) (Icci11 N ntio1 P k & Y gonpok 	1111 fc s cry 
DpUby CnscIvc. -bor of .Ibrcst3 
( Ic s cri 	Sil vi cul thrc 	Ttiin1: / 

Sior 	ty. r-osts und 	 cot. '(Tipu) 
Prjncip 	Oicf 01r 	ircstS 
Q-iif Conscrvtor of Fcrc-jt:j 
C,cnscrvator' -of Forc•sts (Tcrritorir) , 

nscrvar of Forcstsl'Ucvcicr(t & Plaimg ) 
Conscrvcr of FOj'GSs (cct1 	rcsti-y) 
Doputy 	1sG rvitcr c .E L. 	( ±rri. to i'i. (K 	 Di 	 A:i 	Tc1:iu rn, Sad r, 

C. 

Upu1, Scu th m c Dim,  
DUty fl3Grvtor of Fcrct ('Jiifli0) 
.Dçty' 	1scrvltor of hrsts( 	P) 
Doty.flScrvatcr of Fcrcst (Hoa(1ouartcrs) 
Doputy aMscrv1 r of 1  rests (Fcsc.rd) .' 
Dpty Enscrvtcr of 

FCi'CStS (n1nii ) 

j:ty n s c rva to'r of Forc.sts (P1ig & Dovc1cprt 
Du.ty Onscrvatcr of Fcrcsts 	Forcst 	) 

Tot1scnir duprsts Of ftipur & Tripra Cadru 	 4 , .---- (.. 

2 
	

CcritraJ. 	1UtatjcnRc.scrvc 	2O of 1 abovo 	10 25, 	Po s to bc :C.ti J. Gd by p r'!'ni 	.fl 	cc' 	oa with rub C, 8 of. thc iidi3fl Forcst 3c1cc( ci1Qnt R.11c•3 	iE 	1L 	' - 	- - 
4. 	Posts 	tc 	lc 	f1?c:c 

CI 	1 cind .2 nbovc. 
by dirc.ct 

21 

5 	Dapu0 	lGssrvc 0 25% of 1 
rc.citun't( 1+23) 43 

6. 	Junior P OStS,LCflVCJGSCrvC 
b 0±' 	ao ve 

nbclvc 

Traing 	sc% 
13  
10 

DirGct ccmj 	cnt Posts 65 
PoUon 	Post3 . 21 

9 
I 
2 
1 
I 
1 
1 
3 

I 

2 

I 

1 

I 

27, 
,1 

3) 
I 
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GE\IIAI rO I 	TT 1 0 t 	flTMrry' 

t L 	 - 

Tc 
thLMiy,19. 

- L .1 C A T J 	- 

Thu Lvru is lz:; 	t 	ppint tt 	fllwji 	(MT) 
Cdro Urficurs of iripu 	P.i:t to thu SuloCtjDfl riJc cf Iridji 

Foot Srujc::, in th 	ocIo •!' R:, i,3P 	 i,3fl/_ ulth 
Qffoct from to. d-t mantjr 	-jiicst tch, 

i 	sj 	 i 	 .r 	3. 
Shri C. Krishnn F5((iT-4) w.cf. 

Shri C.S, fl3ju, 	S(fT_5) Ll.e.f.u1_1l9G. 

fly ,rrdL r 7fthe Covcrflur 

B : K../D3'fluDt3 ) 
L'fldr SGCrct3ry to thu 	? 

:f Tripur3 
i t1 •) 

t 
It 

COpy to :- 

Thc Chier Sucrut.--ryt Tripuri/iianjpur.  

	

2. 	
ThG Princip1 Chicr CcnsGrvJt 	or  FDroSts,TrjpurJ/M3fljr 

	

3.' 	
Tho ccoutnt Gcnorj, Triper. 
Th 	pocjI 	

crtJry to th Gorncr,Tripur 
Th Socrotr y  to Ch! 	

Inist:r, Tripur3. 

	

• 	 Tho 3OCrctry to  
& FOrct 	

th Govt. of India, 1 niStry of Environont , Pryvirn 	 C.G.U. Cornpl, Lodhi 
Ro3d Now D1hj 110003. 

	

7. 	 Thu Offica or th All 	i 	 . st , Tripur 

	

P. 	
11 Prjn 	

crGz-;ry/_:LCrCLjric3s. Trpur. Tho Chicf C'3r0rv . 	Fts Tripurj. 
Aa. 

 

The 0°nscrvJt,)r 
010 
	

Nrthrn Circlo/a;cstorn Circl/ 7 	
Suuthorn Cicl0/ 	

& Dcvclurmont. ThG Divis 	
FStGi 

r, SJdJr, Ar1/(.(orfl, Pl3 No. I 
& II,MJr1o/ Rc:s rrh,Art1o/ Troirii 	Div!s, 

	

Phijul/ Udi/ 	r/ 
Gumti/ TolirnLura/ MnU/ mbss/ 	flchnptjr/ 	!lohJhr 

Shri J.P. YU4v,irs 	flChT, Consur1JLor r Forcst3, Northurn C.1rcj. 

Shci C. rishnt1, IRS, CEO, 
RLsc 	i 

Ir 	 rch Dvision, hri G.e. 	 s, Cv.  
Covcrnmont r 	 D LCtr) 	

prtmcnt of Pursonnol.  
Tr 	 D1hi, in - 11C3. CJLIry O1ujc, 	Jrt1J/irth 	llishJhr: 

Undrcrutiry to the7 

Of Tripur. 
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The Chief Secretri05 to 
All the State Governmeflt 5 . 

uhJeCt IFS(20Y) Rules, 	68 
- AppOintnt to the Senior 

''jflU Scale, junior 	
iniStrtiv0 Grade - Manner f, 

cCIn)UL.tl0fl for 0liibi1itY fc 	
3,Oifltmc'11t 3 1 	-, 

: IPS(Pay) Rules ag,mendCd in this 

notification o.11O3O/17/87' 	(Ii), 	
t4 13th 

narch, 1987. 	- 

	

in contiU3tj0fl 
o the Mini5t 	

o Persoflfl1s pubiiC 
 11 

;r jevancoS and pen9iofl (D artmeflt of Personnel & Ti3flJJ 

j 	
:.tttr 	

dated 3 0 3,87, the po5itl° 

•gar1in 	ppointment of Indifl Forest 
Scrvi 	officcr5 t 

tTh( Sr icr Time Scab, junior 	ministratj 	rdC and 

0 
;.lection Orc1C i3 cl8rif.ied below. 

iSo to 
sulC (1) •Df rule 3 

Ac:ordinJ to the prov 
 

I the 	(Pay)ules, 1968, as amende'J in this ~prflflt' 

	

flct0n dated 13th March, 1937, 	
of the scrvicC 

shall be 	0iflt(d to the oior Time ScjlC 

:P_P 	rv cesbT0Ct0 th 	
subrule (2) 

1966. SimilDrlY, 

of Rule G,\ U,f 

unCUr the proviso he shall be a 

tuh-  rule 	

on 

no mcrnbCr of the serviCO shall be ho 

For the urtOSC of. 

4 year5i 9 yarS and 13 
ha 
these apoiflttflC 

ytS of sorViCC' arc to 	calCUl3t 	from th yLar of 

11otn:flt. 	

o 

A question has been raised with rcr3 to the method 

ef compUtti0fl of ydars of scrviC 
undr thc 	rules. It 

•J becn noted th3t the probtiOflY tinifl 	f -rcct 

	

/ 
( 

Le(:rUit commencC5 InthO month of ;ri1May 
ai tn c 	, rcforu 

0mpiCting 4 yearS, 9 ycr5 r 13 yearS of 

V1 	 he CC, u t 	CdSC may be, in the month of
,  •il or May. 

- 	

• 

(. 1 •1 0 

I,- 

-S 

Hi 
.1 

I 

r 	I,,. 	•% 

c.2O_22/07 	

NCt 

T''r' -I('-: 	•f r 	 i 

r3t 	•;jd1fe 

PryV2 	r,vafl 

O Ccm1EX1 Lodi Road, 

ne 	ih1-1100 03 9 

Dated) IQril, 1907 
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However, some of the officers might join later, crcting 
a situation where the seniors become pliglhle for romctionI. 
later than their juniors in service. In order to remove 
such anonalies, it has been decided that the 1st day of 
1i1 of the relevant year shall be reckoned frthe 
purpose of computing€he requisite number of ycaro of 
survico under those rules. 

4. 	The position in so far bs dircct recruits •arc 
concern 	is clarified as under:- 

Appointment to Senior Time Scale 

An officer shall be eligible for ap:x,intmcnt 
to the Senior Time 3calo at any time after 1st 
pril of the year 4'in which he complctcs 4 years 
of service depending on the availability of a 
vacancy in that year subject to th'. provisions 
of the IFS(Recrujtment) Rules, 196 6 . For 
cxamp1i, an officer. whose year of alloLm:nt is 
1983 may be appointed to the Senior Time Scale 
on or after 1,4.1987, 

p1ntrncnt to the Junior Mminlstrative Grade 

;n officer shall be ellowod' the •lunior 1minis-
trttive r,rado on 1st pril of th year in which 
h cc'lote 9 ycara'o sor'.'ice. This grc1e 
is non_functional and shall be admis3iblo, • 	
w.&thout any screening, to all the officers in 
thu 	nior Time Scale who have com;lctcd 9 yertr 
of service on the said date, 	'or oxrnlu, an 
officer whose year of allotment is 1970 shall be 
allowed the Junior AdminIstrative Gr3dc on 

• 	 1.4.1987. 

'poIntr't nt tp the Selection Graic - 	 ----------_-..-- .-.------- 	- 	 ,• 
.n officer shall be eligible for a)polntrnunt to 
the Sc1cctioh Grao at any time after 1 s t Aprill  
of the year in kzhich he completes 13 years cf 
scrvice subject to thd prov .'sion's of the InJian 
Forest Service (Pay). Rules, 1960 and ubjcct to, 
the availability of a vacancy in the Solcctio 
Grade. For exainplo, an officer whose' year of 	• 
allotment is 1974 shall be eligible for appoi th. :•: 
ment to the Scioction Grado on or after 1.4,1 f7 q  

• 	 .......3/-I 
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5. 	WIth 	r:J:r 	to 	th' 	of ficcr 	:c1tc'- 	t' 	the 	Service 

)y 	pronotiçn/..lctioni 	the 	at 	of 	coutir 	their cliibi- 

lity 	t 	th 	Junior 	2rninistr3tiV 	Grve 	3r.c 	th. 	3 .lccticr. 

Or 	COIfl)lutiOfl 	of 	years 	an.i 	13 	yo.ri 	':rviCC 

r.::, 1 1ctiv.ly, 	shell 	be 	the 	first day 	of 	the 	nth 	following 

fl  t h 	 i it which 	thc' 	officer has 	com?le ta(t 	01C 	ILL scrftcd 

.unb 	i 	ol 	of 	scrv.cC. 

These instctions will not adversely affect those 
officers who have been 7romoted to the Conior Scale or 
•3electicn Grade prior 	to 13th March, 1 1967 t 	the 	1ate 	'n 

,,hich 	the Pay Jules have been amended. 

XouQithfullY, 

(n.y. Kosavan) 
Dcputy Secretary to the Govt. of India 

Coy 	to:- 

;tii I1ini3tries/Dartffionts 	in 	the Gov:rnrncht of 	inU.ia. 

• 	
•:i 

Kcsavin) 
Deputy 3ecretry 	t 	t.'. 	 'f In'lia 
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• 	
GQVGrflnt of TriPUa 

• 	
GGnQr1 dminiStrti0fl( 	onnl & TraiflinD ) 

• 	
n 

Oatd, garta1a,thO).'1 	.Nov, • 	
9J9 

NOTIFICTIO 	 •' 

• 	
The GOVorflOr. IS piSU to pp'JIfl thb following IFS Officr° 

of TriPUr' part of joint çqipjr--T :ira CcdrQ to the peL of COnSOrUtr 
if 

Forests, Tripura (Cadr post Df IFS(NT) in the pay pcalo of . .164flO521 0 / :  

(IRS 5üp3rtm8 S cab) with of fect fr 	
the data of iSU6 of this ordor in 

thexinQ vanqY. 	: 

Shri j.p.Yado,IFS (3) (RR) 

Shri AshokKumr,1FS(N14) (Rn) 

1 	1 	 I 

2. 	
ThbbVb10ffi.c1rs will work as ConSarVat3r Of orQSt

5  for the 

Clrc1e/00Partm0 	now as'3-lyn"d t..
,  them until further orders. 

- y ardor of the JvorflOr, 

(. R .0 • M. Reddy  ) 

Additiof101 S acrot-ry to thO 
G3vorflmeflt of TriPure. 

• 	 • 
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• 	1n 	th 	intCfeSt 	biiC serviO, 	th 	veiir i 	 to 
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rdr trcn5r 	nU 	osti 	of 	foi1OUL 	1F 	0
7fi'Ci1 	u tc '1Ce 	nd 
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j 	'CdL,t 	t:I 	CCt 	ii 
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	 ftJi ter
thO 

c rdcrci;- 

:u 

Tijkdar, 	I FS 	
i-'u •v Wnrvut0r of 	toy 	Ji 	r. 

S. C 	:i0t 	T..F ,L.. Ltd., 

y , Fr 	t 	, 	 or 

:,, 	•;' 	

•: 

2. 	 3 	P 	YdOJ, 	IFS 	14-c 	 i 	I 

• 	 5! 	 , 	
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